
CENTRAL ADMINtST ATIV TRIBWA 
ATI BENCH 

GUWAHAThO 	 - 

(DESTRUCTION OF RECORD RULES,199O) 

ILl P 0 /i O7O&'P J INDEX  

." 	 _.1. 	R.P/C.P 
Po - 

1.! 

1 

 

P.  Orders 	 • .. .. g.......... ... .. ....to 

2 Judgrient/Order 	....... Pg.... 

• 3. Judgment & Order dtd .......... .............. Received from.H.C./SUPreXfle Court •. 

4 0 A 	 . 	• 	. Pg. 	... ......to. 

5 E 	 1 	. . . .Pg. . . rir . ... ....... to.. . of 

6 

Ps.. 

• . 	

4_1__,e 

.............. . . . Pg . . 	. . . . . . •....•.. .to. • . .(.............  

9. Repl)r ..... . ........ ; 	.... 

10 Arir other Iapers . .. • . 	. 	. . . . . . .. . r'g 	. 	. ... • .. .. ... .to. . ..,.,,.. . 

Memo of Appearance. •. 	..\ ...... .... •,.... .•..,......... 

Additional Affidavit,,,.. . , 
' S 	 ...,.. 	. 	. 	. 	, 

13 Written Arguments... 	. 	
, 	\\ 

I 	 . 	

. 	 ... ...s :  . .. .......    .......•............ .. ....... o....... . 

14 Amendement Reply by Respoxdents.. 

15. Aniendmnt Reply filed bythe Applicant.0,.... 

.fl 
	16..Counter Reply ... ......,........... .... . . ... .......... •••..,.....•,.. 

-r. 



Heard learned counsel for the 
parties and perused the application. 

Applicahion is admitted. Issue 
notice to the respondents by registered 
post. 

Mr.S.Sarma, learned counsel for 
the applicant prays for an interim 
order. 

• 	Any appointrrnt to the post of 
Pump Operator in question shall be 
subject to the result of this 0.A. 

List on 15.5.00 for fiigwztt.en_ 
statement and further orders. 
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H 	\Sr. B.C. 	as '1eared counsel 
for he, respondent No.3 prays for two 

weeks time to file writ:ten statement. 

Prayer 11owed. 

• 	Li st on  1.6.2000 for further 

order. 
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Present :Fon'ble Mr.Justie D.N. 
chowdhury, ViceGha1rniafl. 

Bhowmik, learned counsel 

a'ppearing on behalf of Respondents 
N.2 to 4 prays for two weeks time 
tb file written staternent.Prayer allowed. 

List on 23.10.2000 for written 
statement and further orders. 

Viceaiairman 
mk 
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O.A. 124/2000 

ofthe Registry 

 

Order of the Tribunal 

 

23.10. Present : Hon'ble Mr.Justice D.N.. 
Chowdhury, Vice-Chairman. 

Two weeks further time is a11ed 

to the respondents to file written 

statement on the prayer of Mr.B.C. Das, 
learned counsel appearing on behalf of 

IcAR. 
List on 10.11.00 for written 

statement and further orders. 
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Vice-Chairman 

Heard Mr S.Sarma, learned counsel for 

the applicant. None appears for the 

respondents noi$€hey file their written 

statement as was undertaken earlier on 

23.10.00. The case shall proceed ex-parte. 

List on 2.3.2001 for hearing. 

I 	I. 
Vice-ha1rman. 
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21 .3 .01 Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is ailowed in terms 

of the order. No order as to costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAMATI BENCH. 

• 	O.Ae/..NO, , 124 	 2000.of  

DATE OF DECISION .... 21 3-2001.
....... 

- 	rL Prabju Medhj 	
PETITIONER(S) 

i S. 	
ADVAT E FOR THE  - 	
PETITIONER(S) 

VERSUS- - 

Uflion of India & Ors. 
RESPONDENT(S) 

Sri S.C.Das. 	
ADVOCATE FOR THE 
RESPONDENTS 

• 	 THE HON'BLE MR JUSTICE D.N.CHCWDHtfly, VICE CHAIRMAN 

• 	 THE HON'B L E MR K .K • SHARM1, ADMINISTRATIVE MEMBER 

1..Whether Reporters of local papers may be allowed to see the 
judgment ? 

To be referred to the Reporter or Eot I 
Whether their Lordshjps wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be cirqulatedto the other Benches? 

Judgment delivered by Hontbl e  Vise-Chairman 

/ 
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CENTRaL ADMINISTRATIVE TEtIBUNAtL, GUWAJATI BENCH. 

OrigInal Application No.124 of 2000. 

Date of Order. : This the 21st Dày of March.2001. 

The Hon'ble Mt. Justice D.N.Chowdhury,vjced.Cjrafl. 

The Hon!bje Mr. 	 Member. 

Shriprabjn Medhi, 
Chowkidar, in the off ice of the Indian 
Council of Agricultural Research (XCAR) 
FOr.N..E.H.Region, 	 - 
Umroi RQad, tflniarn,Barapanj. 	 . . . pplicant 

By Adioc aee Shri S • Sarma. 

.Versus .. 

rnonØ of India, 
repr4sented by the Secretary to the 
Govt. of India, 
Ministry of Agriculture, 
Irishj !3hawan, New D61hi1. 

The Director General, 
Indian Council of Agricultural Research(•Ic) 
Krishi Bhawan, New Delhjl. 

3.. The Director, 
ICAR Resrärch Complex, 
Umroi Road, Barapani. : 

4. TheAdnjfljstratjeoffj, 
ICA9 Research Complex, 
Umroi Road, Barapani. 
Meghaiaya. 	 . 	• Respondents, 

By Advocate Sri B.C.Das. 

• 	 0. R D E. R. 

HOWDHURY J.('.C) 

The legitimacy of the -action of the respondents in 

• 

	

	 not considering the case of the applicant for promotion in 

right perspective is the key question' raised in this 

application. The applicant 'is presently holding the post 

of Chowkidar (Supporting Services Grade-lIt) in the office 

of the Indian Council of Agricultural Research (hereinafter 

referred to aa.IcAR) under the respondents. He joined the 

service as chowkjdar Grade-ion 30.11.18. Pursuant to an 

contd...2 
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indent placed by the respondents for the post of Cbowkidar 

in the local Enp1cyment. cchange. The applicant alongwith 

others were sponsored for the post. A selection was held 

and the applicant was found suitable for the post and by 

der dated 16.10.78 he was of ferred with the post cif 

• Chowkidar Grade-I. At the time of entering into the service 

as Chowkidar the applicant Was a non Matric, which was the 

prescribed qualification at the relevant time • While wor]ing 

as such the applicant completed successfully the diplome 

course of the Trade of Fitter from the ITI, Meghalaya. He 

Was given the National Trade Certificate on passing the 

prescribed trade test in the trade of Fitter. The applicant 

also in the meantime passed the HIS.L.0 examination in the 

year 1987. He Was promoted to Grade-Il in the year 1984 

and by order dated 3.3.90 the applicant was promoted to 

Chowkidar Crade-II. After obtaining necessary qualifications 

the applicant submitted representation to the authority 

on 22.10.88. The applicant while holding the post of 

Chowkidar ewasallowed toork as Pump Cperator vjde 

order dated 23 .8.93 and he Was allowed to take charge of 

Pump House and pumping and supply of water alongwith Sri 

Narain during the training period of Sri. R.PZ.Tewari. • It 

also appears that similar orders for allowing the applicant 
(L L .c t4 	C c c,  

to act as Pump Operator are also anne*ed with the application. 

The applicant on his own submitted representation before 

the authority for regularising him as pump Operator since 

he possessed the necessary qualification. The Joint Staff 

Council also took up the cause of the applicant and in 

the - meeting dated 12.12.97 the staff side wanted to the 

• management aboutthe vacancy of two Pump Operators. The 

case of the applicant, a Grade-D staff was pointed out 

• 	 contd...3 
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to the management as a qua hf led Group D person for the post. 

The iimêd1tate superior officer of the applicant also by 

communication dated 18.8.98 requested the Director for 

filling up the post of Pump Operator. In his communication 

the concerned officer referred to the petitions submitted 

by the applicant which was recommended by the said authority 

for the post of Pump Operator. Proceeding of the F1.O.D 

meeting dated 17.1.98 and also Estate Cell meetizg dated 

24.2.98 were also submitted to the Director. The applicant 

also submitted number of such representations to the 

authorities for consideration of his case for appointment/ 

promotion to the post of Pump Operatthr. Failing to get 

appropriate remedy the applicant served legal notice on 

the respondents on 12.2.99. The rspôndents turned down his 

claim by communication dated 1.7.99. In this application 

the applicant also stated that for the year 1995 8teps were 

taken for filling up the post of Pump Operator and the 

applicant among others also appeared before the Selection 

Board and according to him though% he was found eligible 

he was not appointed. The respondents authority also proposed 

to fill up one at post of Pump Operator T-1 Grade from 

amongst the Group D S&..I staff having the minImum quahiication. 

Theapllcant applied for the post, that also remain unattended. 

Hence this application assailing the action of the respondents 

An not considering the case of the applicant for promotion 

to the post of pump Operator. 

2. 	The respondents submitted its written$ statement. In 

the written statement the respondents stated that under 

Recruitment rules there was no provision for promotion to 

the post of Pump operator in Auxiliary Cadre from the post 

of chowkidar. The respondents also denied that the applicant 

contd • .4 
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was performing the duties of Pump Operator for the last 

8 years. According to the respondents the applicant was 

a Chovkidar In 85 rade'.III and simply attached temporarily 

to the Estate Section of the ICAR for performing the normal 

duties of Chowkjdar considering the repeated request of 

the applicant. The respondents also stated that the applicant 

was never aliLoted the duty of Pump Operator and vide order 

dated 23 .8 .93 the duties of Pump Operator was assigned to 

Sri Narain and the applicant was to take charge of the Pump 

House, which was the duty of the Pump Operator • The aforesaid 

statement made by the Director. XCAR is patently incorrect 

j-v4ew on the face of the office Order No .RC/EO/16/93..94/102 

dated 23.8.93 issued by K.A.paswan, Scientist Ex to & ED, 

1CAR.Barapani. AS per the aforesaid off ice order in view of 

the selection of Sri R.K.Tewarj for training and preparation 

thereof the applicant was to take the charge of Pump House 

alongwjth Sri Naraln during the training period. Sri Medhi 

Was ordered to maintain the water requirement and if there 
IfO 

is any problem he sheu-Id report to the 2.0 for ratification. 

The respondents in its return also stated that the interview 

that Was held for the post of Pump Operator in the year 1995 

was reserved for ST candid ate and the applicant was called 

for as a departmental candidate alongwith others sponsored 
by the local Employment Exchange. "However the selection 

Committee could find any one suitable for the post."The 

respondents also stated that the applicant did not fulfil 

the requisite qualifications for the post of Pump Operator. 

The qualification acquired by the applicant was full of 

ambiguity and the certificates have been issued to Sri 

rabin Chandra Medhi and not to Sri Prabin Medhi • Prom the 

facts narrated above the applicant is holding the post of 

contd • .5 
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howkidar Grade-ill from 1990. According to the respondents 

also the applicant is hlding the post of chowkidar In 88 

Gtade-IlI. As percláuse 7.1 of the Hand Book of Technical 

rvice 333% of vacancies in grade T-X of Category-I may 

be filled by promotion of persons in supporting services 

possessing qualifications prescribed for Category-I. The 

essential qualifications were also indicated in the Circular 

N0.RC(R)19/83.Vol.XX dated 31.8.99. tiich are re-ptoduced 

below:  

Pump Operator : Matriculate with at least one 
(T-1) 	 year s certificate in relevant 

field, Or 
Matriculate with 5 years experience 
of working In the respective field 
Or 
Matriculate with National Trade 
certificate/National Apprenticeship. 
certificate or equivalent with 3 
years experience in the respective 
field, 
Or 
National Trade certificate/National 
Apprenticeship certificate(for non' 
Matriculate) or equivalent'vith 
5 yars experience in the respectiv. 
field.TM 

The applicant being a Group D staff, fulfills the qualifcation-

prescribed under tbe.rules. He is in Supporting ServIce Grade-: 

and having minimum educatici ái qualification and experience 

in the field is eligible to be considered. The appiicant being 

a Matriculate with one year Trade Certificate in the reèpectiv 

field is undoubtedly eligible to be considered for the post. 

That apart even on the own showing bf the respondents the 

applicant possessed the experIenc of working as Pump Operator 

In the circumstances the stand taken by the respondents that 

the applicant did not fulfil the requisite qualification to 

hold the post of Pump Operator is unsustainable. The other 

grounds cited by the respondents that the post of 1995 was. 

contd..5 



reserved, for ST also cannot be aàcepted since there cannot 

be any reservation against a single vacancy. The Pump Operator 

post which was sought. to be filled up by the Selection: 

Committee In 1995 was a single post though.it  was cited' as 

reset ed for ST. 

30 	Mr B.C.Das, learned counsel appearing for the respon- 

dents referred to the proceeding of the Selection Committee 

• . . 	meeting held on 24.9.94 under chairmanship of the Director, 

ICAR with 4 other members. As per minutes it appears that. 

13 candidates were called for the interview, out of which 

6candidates 	appeared but nobody was found suitable. 

The applicant was called for the interview and his educational. 

qualification 'was recorded "but in the experience sheet his 

ezperience as Pump Operator was not recorded • Be that as It 

may s  the respondents did not find, any one suitable may be 
2, 

because the applicant being a non reserved category,.the. 

Selection Coaimittee did not find the 'applicant suitable. . 

The respondents did not answer specifically as to the 

Circular dated31.8.99 proposing to fill upamong others 

the post of Pump Operator T-1 Grade from amongst the Group 

Dhaving mInimum qualification prescribed for Category-]. 

Technical service. In the written Statement however, the 

respondents made a omnibus statement that the applicant 

did nOt possess requisite qualification by the applicant. 

The qiificatioa acquited by the applicant was full of 

it Was also Inter alia staed that there was 

no provision for promotion from 85 Grade-ill to the post 

of Pump Operator. The said statement does not stand scrutiny 

on the face of Rule 7.1 of the Hand Book of Technical 

Service. In which it is mentioned that 333% of vacancies 

may be Li tied- up b' promotion from SS Grade • The Certificate 

\ 	 . 	- 	 .• 

contd ...1 
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issued by the Meghalaya Board in the name of Prabin Chandra 

Medhi cannot be outright rejected. The identity of the 

applicant was never in doubt. The same respondents sometimes 

used the name of the applicant as Prakin Chandra Medhi and 

sometimes Prabin Medhi. Since the identity of the applicant. 

is not in doubt ambiguity did not arise • That apart the 

aforesaid ambiguity was corrected by the respondents themselves 

by its communication dated 4.11.98 whereby the respondents 

returned the original certificate, mark sheet etc. The 

communication dated 31.10.98 in reference to the letter of 

the applicant dated 22.10.88, the name of the applicant was 

shown as Prabin Charidra Médhi and in the communication dated 

4.11.88 the applicant was desribe.d as Prabin Medhi. In our 

view the applicant did not receive proper consideration in 

the hand of the respondents. The respondents only pretenda.c 

to consider his application and turned down his claim on 

irrelevant consideration. When promotion is also one of the 

mode of recruitment for filling up the T-1 Grade like Pump 

Operator from 88 Grade possessjn the qualification prescribed 

for Category-r there is no justification for overlooking the 

claim of the applicant. On the own showing of the rspondents 

the post was proposed to be filled up from amongst the Group 

D staff which was a single post and no indication was cited 
._L( L.L.y "- 

that the post was reserved for ST, even law also there cannot 

be reservation for a Single vacancy • From the facts enumerated 

above, inØ our view the respondents acted in a most arbitrary 

fashion in overlooking the claim of the applicant for appoint.. 
ment to the post of Pump Operator. The applicant is denied 
with his right guàranted under Article 16 of the Constitution. 

L__~ 

contd.. 8 
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4. 	For the foregoing reasons the impugned communication 

Jo.RC(P)65/78 dated 1.7.99 sent by the Administrative 

Officer is quashed. The respondents are directed to 

consider the case of the applicant along'ith other eligible 

candidates for the post of Pump Operator T-1 which is 

still lying vacant as per law and pass a reasoned order 

thereof. The respondents are directed to complete the 

aforesaid exercise within 3 months from the date of 

receipt of a certified copy of this order. 

5 • 	The application is allowed to the extend indicated. 

There shall, however, be no order as to costs. 

K.K.SIfARMA 
	

D.N.CHOWDHURY 
14DM IN ISTRAT WE MEMBER 
	

VICE CHAIRMAN 

10 
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EEFOFE THE CFNTF(' ADMrNIrr,TIVc TFlPUAL 	- 
OUWAHATI BENCH 

(An appi icat ion uhdr sect ion 19 of the Central. Admi nistrat ie 
Tribunal Act i9B) 

of 

BE TWEEN 	. 	 . . . .• 	 - 

Shri Frabin Medhi 
Chowk ider, in the office of the Indian Cctunci 1. Of 
Aqricultural Research (iF:) 	

0± 

Fr NSEH= Region, 	•. 
Umrc'i Rciad, Umiam Barapani 	. 	. 

Applicant. 

1 Union of india, 	. 
Reprserited by the Secretary to the Govt cIf India, 
Ministryof At-iculture, 
f: r isi Shawan, New Dlhi 2 1= 	.. . 

2. The Director General 
mdi an Coun: i I of Aqr irui tural Reseirch ICAR) 

• 	.Krishi Bhawan,New Delhi--1= 

3= The Director, 
I::AF: Reseaich Complex, 
Umroi: Rciad, Barapani, 

• 	Meghalaya=  

4= The Administrative Officer, 
ICAR Research Complex 
Umroi Road, Berapani 
Mqhalaya 	. 

Respondents= 

PARTICULRS OF THE APPLICATION 

1 PART I CUE ARS OF . .Thf ORDER AGA I NST WHULJ I  ±EIJ.aUQLJS 

iI'J 

The Original Application has ben directed ainst the 	I 
cirder vide No8RC(P) 65/75 dated I 7=99 issued by the Administra- 

0 	 •. 
t ive Off icer Ic:AR, by which the Legal Notice demandi. ng  promotion 

of the applicant to the p1:1st of Pump Opsraic'r has been replied 

This application 'has also been made against the action of the 

respondnts 	as described in the following paragraphs 	in not 

considering hij case for promotion to the next higher grade more - 	5 

1 	
- 	

. 



particularly the post; of Pump Operator, for which the applicant 

is fully qualified and the post which he performing his addi-

tional duties without any additional renumaratic'n for last about 

8 years 

2 LIMITATION: 

The appliu:ant declares that the instant application has 

been filed within the limitation period prescribed under section 

21 of the C:entrai Administrative Tribunal Act.1935.  

3. JtJRISDIC:TION 

The applicant further declares that the subject matter 

of the case is within the •jurisdicticin of the Administrative 

Tribunal 

4 FACTS OF THE CASE: 

41 	That the applicant is a :itizen of India and as such he 

is entitled to all the rights, privileges and protection as 

guaranteed by the Constitution of India and Laws framed thereun-

der.  

42. 	That the applicant joined the services under the re- 

spcindents as a Chcwk I der Or-i , in the year 178 :s, 11 .78 : 	The _ 	 8 
respondents placed their indent to the said post of Chc'wkider in 

the local Employment Exchange and accordingly the local Employ-

ment Exchange along with numbers of candidates, spctnscred the 

name of the applicant for the said post Thereafter, the appli-

cant was found suitable for the said post and by an order dated 

16 iø78 the respondents have offered the post of Chciwkider Sr-i. 

The applicant on receipt of the said order joined the said post 

of C:hciwk i der Sr-i , on 30.11.78 and till date he has been per form-
11 

ing his duties with the satisfaction of all i:cincerrecj. Although. 

the applicant joined as a Chcwkider Or--I, he is often allotted 

the wcirk of Pump Operator in additiciri to his al lotted duties of 

C:hcik ider Sr-i 



4.3. 	That the applicant at the time of entering into the 

services as Chowkide.r Gr--1, he was a non metric candidate and at 

that time it was tho rjresLribed qualification for the said pcst 

of Chowkider i%r-1, Thereafter, the applicant after obtaining due 

permission from the concerned authority, completed successfully 

the Diploma course of the trade Fiter" from the :TI 

(fleqhal aya : from Nat iona Ccuric ii for Vocational Trani nq, Meqha-

layc. A National Trade Certificate has been issued to him on 

12.2.86 after his such cc'mpletic'n of the course. It is also 

pertinent to mention here that the applicant after obtaining the 

aforesaid National Trade Certificate, the applicant seek permis-

sicin for appearing in the H.S.L.C. examination, and the authc'rity 

concerned gave due permission to the applicant to appear in the 

H.S.L.C. examination. The applicant in the year 1987 passed the 

said H,S,L.C: Examination while he was serving under the respon-

dents as a Chowkider Ir-1 

Copies of the said National trade Certificate as 

well as the certificate pertaining to H.S.L.C. 	is 

annexed herewith and marked as ANNEXURE-1 AND 2. 

4,4. 	That the app? i cant due to excel lent and outstanding 

service career has been granted the next prcumciticn to the post of 

6howkider Gr-ii in the year 1984 by an order dated 6.11.84. 

Thereafter, the applicant was further promoted to the post of 

C:hcwkider 13r-111, vide order dated 3.3.90. 

The app? i.cant craves leave of the Honlblq Tribunal to 

produce the copies of order d.tc:J 6.11 .84 and 3.3.90 at the time 

of hearing of the case. 

4.5. 	That the applicant begs to state that after c'btaininq 

the. Diploma certificate as well as after u:omplet i nc, the H.S.t_.C:. 

he vide his representation dated 22.10.88 made it known to the 

authority concerned. The respondents have also in reply to his 



such representation issued anorder dated 31188 directing 	him 

to submit all 	the said certificates and acc:trdingiy the applicant 

submitted all his dc'cuments 

C:opies of the order dated 22188 and 31188 

are annexed herewith and marked as ANNEXURE-3 AND 

4 

4..6. 	That the applicant at the time of his initial appoint- 

ment was wc'rking in the Security Section under the respc'ndents 

Thereafter, the respondents havinq reqardtc' his aforesaid educa-

tional qualification as well as Diplima; transferred him to the 

office of the Estate Officer, vide ord:er dated 1512, to per-

form the duties of Pump Operator. However, the respondents have 

not jssued any fc'rmal order appointinq him on temporary basis to 

the said post of Pump Operator in fact, the applicant in addi-

tictn to his allotted duties of C:hcwkider, was also asked to per-

form the duty of Pump Operator. The applicant at that time ac-

quired all the required qualification for holding the post of 

Pump Operator and the respondeni: have a Is: knowing ful ly well 

about the said factual position allowed the applicant to work in 

the said post 

C:opy of the order dated 15.1 92. is annexed here-

with and marked as ANNEXtJRE-5 

4,7. 	That as stated above, the applicant has been allotted 

the additional duties of Pump Operator by the respondents and to 

that effect the applicant although have not qiven any appointment 

order on ad-hoc basis, however, the respondents have issued an 

order dated :23.8.33 by which the applicant has been allotted the 

charqe of entire pump hc'use in addi t ion to hisal lotted duties. 

Prior to that the appi icant was asked to assist the work of Pump 

Operator and by the said order dated 23893 he was given the 

entire charqe of the pump house. However, the respondents have 
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not paid him any additional pty to his such addi t ic:'nal work 	The 

respondents at the time of granting additional work should have 

fixed the pay of the applicant at a higher rate granting him 

hoc promo t i on 

A copy of the order dated 23.8.93 is annexed 

herewith and marked as ANNEXURE-6. 

4.8. 	That the applicant during the period w,e,f, 	15.1.92 

onwards has been grated the overtime allowance. However, the 

respondents have nLt niven the prescribed scale of pump operator 

as well as the overtime allowance in respect of the salary of a 

pump Operatork the app]. icant has only got his overtime allowance 

in respect of his present pay not as a Pump Operator. 

The appi icant craves leave of the Hc'n' bie Tribunal . to 

produce all the relevant documents relating to the overtime 

allowance at the time of hearing of the case. 

4.9. 	That the applicant begs to state that the action on the 

part of the respcindents in not allowing him the prescribed pay of 

Pump Operator is illegal and violative of the principles of 

"equal pay for equa]: work". in fact the applicant has been macfe 

to work in a higher scale/post in addi ticin to his allotted work 

but he was never p.rayed for the pay scale of the said higher 

post. 

4,10. 	That the applicant begs to state that as stated above 

all along he has been per fc'rmi ng the duties of a Pump Operator in 

addition - o his allotted duties without any extra renumarat ion. 

To that effect the Estate Officer, issued a certi ficate on 

31.5.94 fc'llcwed by certificate dated 31.10.94 and certificate 

dated 21 .8.95 for his satisfactory work as Pump Operator. 

Copies of the certificates dated 31.5.94, 31.10.94 

and 21 .e.95 are annexed herewith and marked as 

ANNEXURES 7,8 AND 8 respectively. 

5 
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4 11 	That the respondents thereafter issued an another order 

dated 111194 dist:ributinct the duties in the Estate Ccli, By the 

said order dated 11,11,94 the Estate Officer, allotted the work 

of repair and mai ntenance of pipe i ries and water supply in 

addition to his normal duties. However, the respondents have not 

mentioned any addition to his pay and allowances fo'r the said 

additional hiqher responsibilities, which is violative of the 

princlples enumerated in Art 23 of the c:onsti tution of I ndia and 

laws framed thereunder 

A copy of the order dated 11,1194 is annexed 

herewith and marked as ANNEXURE-10.  

412, 	That, the applicant beqs to state that at that time••he 

post of Pump Operator is lyinq vacant for lonq time and the 

respondents in the year 1995 issued an order dated 31,795 di-

rect i nq him to appear in the select ion for the post of Pump 

Operator. Accordincii.y the applicant appeared in the said inter-

view and did well. It is pertinent to menticin here that in the 

said interview apart from the applicant there were no other 

qualified departmental candidates to hold the post of Pump Opera-

tor, The applicant was the only Diploma holder and H,S,L,C:. 

passed ':andidate from Dept. 

A copy of the said order dated 31795 is annexed 

herewith and marked as ANNEXURE-il / 4.13. 	That as per the 

is a ITI Npli.sma Holder (2 

f 1 ed to ho ci t he post o f 

educational qual if i ct ion 

service as Pump Operator 

noteworthy to mention her 

the required qualification 

Recruitment Rules, the applicant who 

years) with H.S.L.C. , is fully quali-

Fump Opere Lr it rrcfTtiie  above 

he had put not less then three years 

under the respondents itself. It is 

that as per technical Rules of ICAR 

is quoted beiow 

6 
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with one years certifiu:ate in the 

relevant field 

Or.  

Matriculate with 5 years experience of wcrki ng in 

the respective field, 

Or.  

Matriculate with National Trade C:ert if icate/Nation-

al apprenticeship Certificate or equivalent with 3 

years experience in the respective fieid 

Or.  

National Trade Certificate/National apprenticeship 

Certi ficate or equivalent with 5 years experience 

in the respective field 

Desirable qualification 

Diploma in the relevant fieid 

The appl icant inspite of his best effort could not 

ccii lect the authenticated copy of the aforesaid Rules and hence 

he prays befcre the Hc'n' ble Tribunal for a direction to the 

respondents for production of the said Rules at the time of 

hearing of the cased 

414 	That the applicant begs to state that after the afcre- 

said interview no result was declared and the respondents at no 

point of time have apprised the applicant about the fate c.tf his 

interviews In the midt of aforesaid development, the respondents 

have issued an order dated 22 1 97 by which the regular charge of 

Pump Operator has been handed over to the applicant in view of 

transfer of one Sri Ramakanta Tewari 1-IlL Thereafter the appii 

cant has been holding the said post of Pump Operator,  , inc luthng 

the other additional works al iciwed to him including his allotted 

duties 

rim -7 / 
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A cc!py of the order dated 221.97 is annexed herewith 

and marked as ANNEXURE-12. 

415 	That the applicant beqe to state that applicant beinq 

aggrieved by the action of the respondents has filed numbes of 

representations hiqhliqhtinq his clrievances It is also n':'tewor-

thy to mention here that the union concerned has also took up the 

matter of the applicant in the 1 st Meeting of the Institute 

Joint Staff L:i:iuncll held, at 2 pm on :12.1 97 under the presi-

dentship of C:hairman ie, the respondent No 3 in the said 

meeting in its discussion more particularly in item No 21 the 

case of the applicant was discussed and the L:hairman after hear -

ing the staff side assured the applicant as well the union that 

within Feb 1998 the case of the applicant will be taken up and 

he will be promoted. After such assurance the applicant was under 

the legitimate expect.t ion that he wi ii be promoted to the Post 

of Pump Operator within 1998 Feb but the respondents did not do 

anything in the matter. It is pertinent to mention here that pur-

suant to the said meeting the Estate Officer issued a letter 

dated 18898 to the respondent No 3 for cc'nsiderat ion of the 

':ase of the applicant with an observation that he is a qualified 

candidate to hold the said post. 

An extract of the minutes of the meeting dated 

12. 12.97 and the latter dated 18898 are annexed 

herewith and marked as ANNEXURE-13 AND 14 respec-

tively. 

4.16. 	That the applicant begs to state that after the said 

development when nothing favarable came out from the respondents 

he submitted numbers of representations to the authority con-

cerned praying for favc'urable c':'nsideration of the matter but 

insipte of assurances nothing positive has been communicate to 

him. It this connect ion mention may be made of his representa- 

8 

' I  

'-. 	-. 



4.- 1 

tions dated 16.12.97 which was duly forwarded as well as recom-

mended by the Estate Officer ,  over all I/C r  IC:R, for kind con-

sideration and representation dated 19.9.98. It is also pertinent 

to mention here that the respondents have issued an order dated 

8.12.98 by which the applicant has been assureo once again. 

c:npies of the representation dated 	16. 

19.9.97 and the order dat ed 8.12.98 is annexed 

- 	 herewith and marked as ANNEXURES 15,16 AND 17 

respectively. 

The applicant craves leave of the Honble Tribunal to 

produce the other copies of representations as well as rernindrs 

at the time of hearinci of the case, 

4.17. 	That the appi icant begs to state that as stated above 

the respondents are setting over the matter relating the appoint-

ment of the applicant. The respondents apart from assurances 

nothing has been communicated to him. The respondents even did 

not publish the result of the interview It is note worthy to 

mention here that there is no dispute regarding the outstanding 

service career of the applicant. To that ef fprt the respc;ndents 

have extended the honorarium to the applicant by issuing the 

order dated 1.5.39. 

copy of the order dated 15.5,99 is annexed 

herewith and marked as cNNEXUF:E- 18. 

4,18, 	That the applicant begs to state that being aggrieved 

by the aforesaid facts and circumstances, he was ccnstrai ned to 

serve a legal notice dated 12.2.99 through his counsel to the 

respondents. On receipt of the said icqal notice the respondents 

have issued an order dated 1.7.99 replying the contentions and 

rejecting the demands of the said legal notice dated :12.2.99. In 

the said order the crux of the respondents contention is that the 

applicant does not posses the requisite qualification to hc;l d the 

M~ 
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post of Pump Operat.or.  

- 	A copy of the said order dated I 799 is annexed 

herewith and marked as ANNEXURE-IS. 

• 	 That the applicant prays before the Honble Tribunal 

for a direction to the respondents to produce all the relevant 

documents includinq the copy of the leqal notice dated 12.2.99 at 

the time of hearinq of the case. 

4.1. 	That the appli:ant suomits that the respondents have 

not consi dered the relevant recrui tment Rules at the time of 

issuance of the order dted 17.99 and virtually have failed to 

apply their mind. The applicant has got all the required qualifi-

cation to hold the post of Pump Operator as per the Rules. In 

this connection mention may he made of order dated 31 .899 in 

which the qual i F ication required for the post of Pump Operator 

has been laid down. As per the said order dated 31.9.99 the 

applicant is fully qualified to hc!ld the post of Pump Operator. 

and the denial of such promc't ion to him is in violation of the 

settled principles of Adrninstrative fair Flay. 

A copy of the said order dated 31899 is annexed 

herewith and marked as ANNEXURE--20. 

That the respondents thereafter issued an order dated 

7,8.99 by which the applicant has been asked to hand over the 

charge of FUInP Operator (Scith I and I I) to one Sri , A=Haque 

(Welder). It is noteworthy to mention here said Sri A. Haque 

dcesnot have the rèqui site qual i i cat ion to hold tho icst of Pump 

Operator and also he does not posses any experience in the said 

field. After the issuance of the said order dated 7.8.93 the 

applicant handed over the charge of the Pump Hoses (I and II) on 

1. 12.99 to said Sri A. Haque. However, till dace the applicant 

has been performing the duties of the Pump Operator even after 

16. 2.99. It is further stated that although, the applicant was 

IN 
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not ho]. di nq the post on ad-hcir basis with hi qher pay y  but in fact 

his servica has all al:ncj been tre.ted as on ad-hoc and the law 

relati nq to the said rpiarement of one ad-hoc by another is well 

settled and hence this action of the resrondents are not suetci-

nahie in the eye of 1aw.  

C:opies o7 the order dated 78.99 119: and the 

do::umer:ts showi nq the attendan':e of the app]. ic.snt 

as Pump Operator c::oi ly : are annexed herewith and 

marked as ANNEXURE-21,:22 AND :23 ([:cl.ly). 

421 	 That the. applicant submits that at the time of entering 

into the services of the respondents he was under metric, and on 

coming to know about the requii-ed qua]. i ficat ions of the post of 

Pump Operator, he after taking due peimission completed both 

diploma and HSLC:. on the hope that he would he appointed as 

Pump Operator. The respondents have also all alcnc assuring him 

that in due time he would bc prcmcted to the said post The 

act ion of the respondents in re.ect i ng the claim of the appi icarit 

on the grund of not hay: nct required qua]. if i cat ion, is therefore 

illegal more so considering the fact that in addition to his 

educational qua]. I ficatiori and work experience of not iess then B 

years under the responderts itself.  

4.22 	 That the applicant submits that at present the said 

post of Pump Operator is iyinq vacant under the respondents and 

the applicant is the only departmental candidate for the said 

post In additicin to that the app] icant ad servec more then 8 

years of service in the said post and till date he has been 

serving in the said post in addition to his a]. lotted duties 

without any renumaraticin. 

4 , 23.1 	That the applicant submits that the respondents have 

not acted legally in issuing the order dated 7 	8 appcti nt I ng 

one another to the said post who does nct possess any of the 

ii 
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afc'resai d qual if icat ion for holding the post of Pump Operator.  

Law is well sett'Led that one ad-ho': can not be repl'acd any 

another that too without any pric'r noti.ce It is not the fact 

before the respondents that the. applicant does not possess the 

required qualifiatic'n for holding the said post of Fump Operator 

and also there is no =cape for the respondepts to say that during 

his service tenure any thinq adverse has been happened rather 

he has been granted with the. Honorarium for his outstanding, 

service to the .rspc'ndents but the respondents have issued he 

said order dated 7998 ,oniy to establish the fact that the 

applicant dc'es not have any indefeasible right to the said post 

However, in fact, the said order dated 799E3 is viculative of the, 

principles of administrative fair play and h'nce the same is not 

sustainable in the eye of laws 

424. 	That the applicant begs to state that the respondents 

have Ltilized the service of the of the applicant in a most 

exploitative term 	The respondents have not paid the applicant 

any extra rénumarat ion for his extra duties and ultimateiy his 

ciim for the said post has been rejected finally after giving. 

assuran'es after assurances Even till date the said pcst is 

lying vacant and the said post although has been holding by some 

other but in fact the works have been per fcred by the applicant 

cinly. It is also st.ted that the applicant once appeared for the 

said post of Pump Operator as a departmertal candidate and also 

did well in the said interview but the reasons best known to the 

respondents his whole effort fcir such interview has been cañce led 

only on the purpcirte-d grcund that he does not posses, the required 

qualification for the said p:ust. it is theref':re, the entire 

action of the respondent is liable to set aside and quashed 

5. GROUNDS FOR RELIEF WITH LEI3AL FF.:OVISION 

5.1. 	For - that ' the respondents have ct.ed contrary to the 

12. 
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settled proposition Law and prima facie their  action/inaction is 

not sustainable in the eye of iaw. 

For that the act ion on the part of the respondents in 

not promoting the applicant to the post of Pump Attendant more so 

- whn he ha5 gi:it all the requisite qualification and added experi.-

ence is illeqal and arbitrary and liable to be set aside and 

quashed. 

53 	For that the although the respondents have entrusted 

with the job of Pump Operator to the applicant in addition to his 

allotted duty, but no additional pay or allowances have been 

granted to him Even the respondents have not paid him the Over-

time allowances as per the prescribed rate, applicable to a Pump 

Operator. In this connection law is well settled that in any ':ase 

i f the employer entrusts some adliticnal work, to the employee, 

/  the concerned employee is liable to be paid accordinqly. This has 

resulted in violation of the Art 23 cf the'C:cinstitut.ii:in of India 

and hence the entire action is liable to be set aside 

4. 	For that the action of the respondents in not granting 

the prescribed pay of Pump Operator for the period he worked is 

violative of the principles of 'equal • pay -for equal work and hence 

the same are liable to be set aside and quashed. 

For that impund order dated 17.99 is not sustainable 

as the • applicant fulfills all the required qualification both 

educational as well as technical In 'addition to that the appli-

cant is holding the said post for more than eight years and, till 

date the 'works of the said is being done by the applicant and 

hence the applicant dci possess the required experience • in the 

said post and hence the respondents are duty bound to promote the 

appi icarit to the said p':'st by setting aside the impugned order. 

For that the entire action on the paYt of the respon-

dents is not granting the said post to the appii;::ant is based on 

13 



certain extraneous consideration and the same also makes malafide 

and ccic'urable exercise of power .exe: cisd by them and on this 

score alone the impuqned action on the part of the respondents 

are not sutai.nble in the eye of law and liable to he set aside 

57 For that in any view of the matter the action/inaction 

of the respondents are.nct scstainable in the eye, of law and 

liable, to set abide and quasheth - 

The applicant craves leve Of the Honble Tribunal to 

advance more qrounds both factual and Leqal at the time Of hear-

irq of the O,A 

6DET(ILS OF REMEDIES EXHctJSTE'D 

That the applicant dci: lares that ho has exhausted all 

the remedies available to them and there isnc' alternative remedy 

available to him 

7 MATTERS NOT PREVIOUSLY FIL'EDOR P END ING IN ANY OTHER COURT 

The applicant further declares that he'.has not filed 

previously any applicationi writ petition or suit rerding the 

qrievances in respect. of wrich this appl icaton is made before 

any other court or any other Benhof thd Tribunal or any other 

authority nor any such appi I cat ion writ petit ion or suit is 

pendinq before any of- thern 

B. RELIEF SOUs3HT FOR 

Ude 	th. facts and cicumstances stated above, the 

appl icaht most respectfully prayd that the instárft appi i':at ion 

be admitted records be called for and after hearinq the parties 

on the ' cause or, causes that may be shown and on perusal of 

reccirds be qrant the fcliciwinq reliefs to the appiicant-- 

81. 	Ti:' set aside and quash Knexu re--19 order dated 179. 

8.2. 	To direct the respondents to prciincte the appi icant in 

the . pcist of Pump Operator with effect fr':'m the date on which he 
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was initially handed over t:he entire charqe with all ccnseqen-

tial service bnfits inc:Ludinq any other uporadation made subse-

querit ly. 

83. 	Cost of the application. 

Any other relief/reliefs to which the applii:ant is 

entitled to under the facts and circumstances of the • case and 

deemed fit and prcperfl 

9. INTERIM ORDER FRAYED FOR 

Fendinq disposal of the application the applicant in 

view of the aforesa:i. ci facts and ci rumstances, prays for an 

interim order from the HorYbleTrihunai to the respondents not to 

fill up the post of Pump Operator without the leave of the Hon'-

ble Tribunal, 

t 	 nu 	. 	n..nnnnc fin., U*fifi,.fi,'%C.nflaflwcnfiufi often,,., 

Ii, PARTICULARS OF:THE InP.D. 

	

: 1, !.P.O.No. 	OG1 	
0 

Date 

0 	
Payable at 	g Guwahati. 	 0 

12, LIST OF ENCLOSURES 	 0 

As stated in the Index 
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VERIFIC:ATION 

I 	Shri Prabin Medhi son of Sbri K.R, Medhi, aqed 

about 43 years,.at'present working asC:howkider, in - the ICR 

Research C:cimpiex for NEH Reqicin, Umroi Road, Barapanip lleqhalaya, 

dc hereby .  solemnly - affirm and verify that the statements mad€ in 

pararaphs 004.01A :' ae true to 

my knu:wrede and those made in paraqraphs 

are alsb true ti:' my ieal advice an d the rest are my humble 

submission before the Hon'ble Tribunl I have not suppressed any 

material facts of the ':ae . . 

And Isiqr or this the Verification on this the 4th.day 

of ( pr i 1 0 f 2000. . 
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- To, 

The )\d"ifl. 0 FfiCr ( Aclmfl. 
I.C.A*Ra Research Complex for NiF1 flrac'fl 

"cedar Lodge", Dhankheti 
shillong 

(Throti gh Proper Channel) 

Sub:- 	
Regardinci my general & Technical quol 1 f 1 C 1  

and corrected date of birth. 	- 

Sir, 

It is to inform you that as per your order 

NO. R(P)65/78/51 
Dt. 10th June, 1981 and RC(P)65/78/ 7 3 

Dt. 3rcl.Ju1Y, 1963. I wis aprered in the 
Mt;riCUlat-°fl 

exatfliflatifl under the MeghalaYa Board of School 

EduCti0fl 
and National Trade Certificate In tradeof 

fitt!r under the Ministry of Labour and Rehabilitat0fl 
ovt. of India and passed the both final ExaminatiOn' 

So, I meart you to entry my hio-data in my service 
record for my future career. 

Further, I like to inform you that my date of 

birth accqrditlg to my matric Certificate ha been 	 ( 

corrected from the 4eghalaYa Board of School Ecjucatiofl 

MeghalaYa and copy of all Cettificates and oider has 

bean enclosed herewith for your further necessarY' action 

please. 

Yours faithf1llY, 

(Prabin Ch. Medhi) 
Chowkidar 

ICAR, imrIt-BhaVafl Building, Laban 
shIllong-79304  

• 	 0 Copies 
Order No. RC(P)65/78/51 Dt.lBth June, 1961 

" 	" RC(P)65/78/ 7 3 Dt. 3rd J'ily,1962 
3, MnO No. MBOSE/uSLC/EXa1n_4/V0]i 

- 87_88/20065_60 Dt. Tura 12.19. 30  

4 	Card(with marksheet for Matric) 
5, CertifiCate for th Course of Fitter Trade. 

01 



P -.-_. 	 -i --• •v: 	:t 

$ 1 
j<RF_ -i 
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Datx1 Shi11011, the 31st October, 1988 
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With jefererte .to his letter driti 22-1 O-(W, Shri Prnb In 
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0 	
hri Prab in Ch. Iledhi, 

Chowl' idar, (Agril. Engg. ) 
IcAR Resexrch Complex for 

¼ 	 Shil]org. 
,2 	 I 

ft 	ft 
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INDjAj LIAJNLIL OF btILULTUIAL 
1LAH RL5LLH 	ipLx Fu1 I.L.H. hLj1,N ) 

U1vii(uA RuAij 

1U. 	

Datedarepanj,the l5th Jan,199 

ORDER 

Shri P. Mecihi, Chowkldar, 1CIR Resrch Complex for 

NEH Region, Barapani, Scurity Section is hereby attached t 
the estate 'Offjcr temporarily with. immedi a te effect untill 
further orde s. 

Aii1TRAfic JFFILLIj jj 
lo 

hri P. Medhj, 
Chow idar, 

ICAR Research Complex for ,NEH Reg10, 
larap.ani. 

copy to 

	

1. 	
The Etatc Officer, XCR Resarci Complex for NH 
Cgioi, Barapani, 

	

.2. 	
The $CuritY Officer, ICM Research Complex for NEH 

	

- 	Regioh, Berepani. 

	

3. 	Iriie 

frjc-4C 	
2VL 

p 

( 

I ,. 
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NNEXUFE-6 
EET!TE.OFFICERS 

ICF. F.:ESARCH COMPLEX. 	NO, RC/EO/ 16/33'34/ 102 
23.8S3. 

OFF1C:E ORDER• 

In view of the selection of Sri 	j.::,pyj FO for tralninq 
and preparation thereof Sri FMedhi wil. 1 take the charce of Pump 
House and pumpinq and supply of water along with SriA Narain 
durinq his training period4 Sri Medhi,musf try to maintain he 
watery requjr'ement fulf.iiled Af there is any problem he should 

\\ report  to E.O. for rat i f i cat ior -The Fump House 	souses and 
\\ storage  tank should be mai ntained clean 	Now electrici ty is 

restored . on, i.ioo Kv Trarfcrme-r so the pump i nq hours 	may be 
from 5 AK to 6 PM and if necessary niqht p'ersons may be enaced 
or the' same. '  

sd/ 
KAP.aswan 
ScientistEx to &EO 
i1R7T.3mpiex ..Barapani 

/ 

copy tc";  
1. The Di rectr for iriformat ion, ' 
:2. Sri R,K.Tewari, PD for necessary. action, 
3. Sri PMedi Choukider, attached to EO 

(They are re.queste& to' er)l ist a copy of the 1 ist 	of 
bpdy 	, 	to the Office 

Sd/ 	, 
J----. 

Ii 
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Tckx 2 172I4 

- 

1CAR llcsiiEcJI Coiiipkx for N. E. 11. Ruglun 
Umroi Road, Barn Pa:i-793 103 

Me1ialayn 

.5.1994 Ref. No 	 Dated.. 31 
 • 

TUuJ}IOF1 IT MAY CONCEF1N 

This is to certify that Shri Prbin Medhi 

son of Shri Kngshe Ram Medhi resident of Hajo 8horali 

Tale Vi11e0, Komrup, Assam working as o Chowkidor at 

ICAR Reseerch Complex, Uaropani.'. 

He was cttøched to Estt.ebffjce'on 16.1.1992 

and asked to help the pump operator inmaintaininq woter 

supply. He Was also eneed in maintenance of pipe line, 

~4um6 ing work in office and colony apart from the duties 

of pump operation works. 

(K.A. l'ATIIAK) 
citnti9t,Entomo1oyy & Estate Officer 

'3 



	
- 2- 	 g - 

- 

$ 	rr -z E5fir 	1TT'T ci1i 	' 	Cratu 'AgrIco,nplc 

)Ij7 lone 
qcr, 

ICAR Rcsearch Complex for N E. II Region 
Umroi Road, Bara Pani-793103 

Meghaiaya 

31-10-1994. Ret No 	
S Dared.  

-- 	 S 	
1. 	 •. 

	

• 	 .. 	. 	., 	•-. 	., t.  5- 	

TO bJHCJII IT MAY CONcERt 

• 

 

This io tocartify tiut.$hrj Prebjn Pled1ki 

eon of Shri I<angoha Ramf1edfj raident'of IiejoOharalj 	• 
Tale Village, Kcinrup, Asam working as a Chowkjdar at ' 

	.. 
ICAR ReaearchzCornplcx for NEIl Ragion, Baroponi, 	 ' 

• 	 lie was attached t0 Estate Office on 16.11992 . 

and asked to help the pump operatox n mexnta.inng water 
• 	.• 	- 	supply. He was also engaged in mait-rtenanca of pipe line, 

plumb.rg work in off.ce and colony sport from the duties 
of a Pump Operator. 

• 	 •• 	 .. 	 .• 	 t 	 -, 

	

- I wish him all success in future. 	 - 

.HA1ALI) 	- 	.• 	_' 5 

Eatete Officer' 

• 	 ._ 	 •• 	55 	
, 	. 1 	• 	

5_S 	

i( 	• 	 .. 	•_ 

- 	 S 	- 	

S 	 _ 	•-, 	• 	 • 	
•- 	

5 

I . 	 . 	•_ . 	 . 	 • 	• 	c 	• 	• 	• 	• 

-1 

l_' 	& 

I 

I 
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Phonc 

lji Il LI 	 (i iiuu 	Air(lpIc\ W 
:237-. 214 ' 	

2 	 i • 

R, J's:rf L'miip 	br N. E. J L cgion 
1.Jj)lr( ) j Ial, 	:1r:1 I';,,Ii 79 	1fl3 

\ IClmIiiy.. 

t Aug,95 
Je Nd 	

DaeI..... 
the .... 21

.. 

s  

TO 'i1IO11 IT NAY CONCERN 

This is to certify that Shri.Prabjzi Medhi s/. 
Shri.Kangsha Ram Nedhi resident of Hajo l3harali, 

TaJ.a village, Kamrup,Asgarn is working under Estate 

Qil as chowkidar and I know him well since 2nd November, 
1994. 	 . 

During the period he was also Eintrupted with operation 

of motor pumps, maintenanace of pipe lines and plumbing 
works as an when required. He is found hardwerking 

• in: his jobs to the satisfactj,n. 

I wish him success in his life. 

( D.K.'ONOWAL ) 
T-7(Agril . Engg)&Estate- 

Officer 

C 

i 	q 

4.,  

•1 
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IN)IAN COUiCTL OF AQiCULTU}AI REARc-i 
ICAR Research complox for N..il.Region 	. 

. 	Estate Cell, Umroi iload, arapani 
' 

• ,: No. 	 94-95 	Datd the 11th Novembezf1994.) 
..•f 	Ii 	,.'r. 	• 

- OFFICE Ofl.OTfl 	r' 	" 

• In supersession to.this earlier office orders, the 
• following work arranementa is distributed against the 

• staff attached 4to the Estate Cell for the present. 

	

. 	. 	I.. 	 - 	 . 	
H? - 	- 	.-. .. 

	 •?• 	 • 	. 
• 

"•... '

r 	
:.. 	 .. - 

Supevision 'of IepartmentalL construction works, 
supervision of safiawalas and maintenance & cleanliness 
of the Instt.bXdg?uptotheDivijon of .Agzi1.$ngg. 
To prepare 	s estimate• alongwith Mr.S.K.Biawas,T-4 or 
AgriIngg.Division in consultation with the 

. 	undersigned.... 	
-I- 

.. 	•...,1_ 	•1.• ............ -. •. 

Shri.Th.Thabah,!r-2. 	 . 

Iaring 0g . attendance o D?L attached to tate :.Cel]., 
forwardal . of átténdance and preparation of muster roil 
and keeping recor is of Inventories of all the Thctt *  
bldgs, quarters 	J2e..8ssistancof?&r.K,A,Thops. 

••• 	 • 	 '' 4 	 t 	 •t 	 . .. 	L 	L3. 	:.,. 	
,.......' 	 . 	

1 	., 	. 	. 	.• 	
. 

3." ShriP.R;Naoy'r...i. 
• 	. . 	:._-.-1...... 

' 	. 	
1 p1... 	' 	..,•.. 	 ••, ;, 1- 	r 	 ,.. 	., 

..ifltIULflCQ or.water supply and repair of pip3jne 
etc., from time to time, maintenance of Central' stores 
and isaue,of the.matorials, supervi3iQn Of, maintenance, 

..,,..cleanliness/ropeir works of rosijiential campus 
including Sciéntjt Home. : 	 . 	 . 

4. 	L.  

' I  

- - 	•- r--- 	.---- 	U_'••' ' 	I. • 	:. 	,. 	• 	 • 	 . 
Apart from his normal dutio, te'assiztShri.P.R.Neog •• 	

.. 
 

In repairs & maintenance of pipe lines and water 
I 	 p 	34n,.  

. 	ri. fl .(. tiwarj,. Puini Operto re). 

Operation of water pumps and regulating the water • 

	

	•.  
supplk and its maintenance, with maintenance of 
log 1books properly, to assign duties to the )PL of 
the water supply section in consultation with the 
underaigned'as and ihen required. 

6.' 
14 

laintenance and repairs of power supply etc of the 

	

• 	• inatt.l3ldg, quarters, residential campus, street ., • 	lihtn etc., preparation of electric bills, maintenance • •. 
• :'. . of log books or sustationn & panel .boas etco 

and to assign duties to the DL of the 'Electrica 
• •., section In consultation with the undersigned as and 

• 	when required. 	 • 	 • 	• •, 

6062 



- 22 T 

• 2 

.7. 5hri.)iuta Singh safiawala. 
ç 	 . 	 .. 

Apart from his normal du.tioB, he will assist .Shri. 
S.IXttaljJç4i before.jn maintenance and repairs of 
Electrical inventorjes/jnsjtaatjon. 	I  

8, Shri.X,Tho,n Abrahm.stenorgphr, * 	£ 

Correspondonce, maintenance of files, records, 
preparation of Imprest bills etc.. and assisting 
in store maintenahceto hri.P.R.rJeog. 

9. 	hri.RamJpbu R1j, Chcwkj.dar. 
r 	 t 

• 	 • 	 •.. 

Attached to offiee, Carrying of daks etc., and anr 
other,  works assigned from time to time. 

100 	XSinLh, Safiawala. 

Cleanlincss of residential campus, Scientist Home 
(Genoral & VIP) 

Coflsultatio.,wj. the .undersigiea as and when 	, • 	required. 	 •..• 	 5 '  

	

.5 	 •. . 	 . 

The above order will come into force with immediate 
. effect, until £urtr oera in the interest of smooth 

running øf the esaer1tjl services. 

floflceVcrh all the êtafz members are reqL.ested to be pM otua1, regular *nd sincere to their assigned btiea 
end 	ensure strictly signing of the attendance daily 
both the time viwia.vja at the t line of arrival ançL departuar'c respectively. 

•.• 	
: 

ESTATE OFER - 	 •-, 	 ,. 	 .•. 	• 

Copy for. kind inrormatich to : 

• i)Director, ICARR.cOrnplex,i3arapanj. 

I 
...... .. 

• 	

.• 	 ,,•.•.. 	 • . 	 S . 	 •• 	 •,: 

I 
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': 	
. 	

,_, . 	 . - 	.. : 	' 

h 	

!N Ut Pifi F.I: CAT U F P0 

 
- Cj Ji Ci -' U j 4LJ. CUA-.j Li kQL L2aU(Cil . 

I 

.1. Ciit 4;ULh(,L-1 C 	 R&ct 1 • g. jj, rth,G1 (.N 	 ' 
. : • 	 . 	

I , uui 	bJUJQitI4I hGLjA.LjyJL , 793 103 . • • 	,. : 	'. s'  - t 	

I 	 p 

., 	 . 	 . 	 . 	 . 	 . 	 . 	. 	 . 	 .. 	 - 	 . 	 ,.. 

- - 
. 	 . 	 . 	 . 	 . 	 .. 	

,.. . 	. . 	 . 	 I .. .' 	• 	 • 	 . 	.,." 	

; ;. 	 :: ••• os xtC 	) 13/94 	
1# 	i 1Jt.Baraparii, the 31st JU1)ç 1995. 

Sh/ 4 	
s hereby askd to ap'o 	. 

triO 'lfltyvj ew!ioard for the po3t 
1 	 Opeita ... 	

I 	I 

Resoarcj-  Cornplx for'1fl.lJ RegionBarpani 
on th0 	 at n strati,vo  

	

1e/,he 8hOu.].d briu all, the 0.4 ginal 	 a certifxot05 at 	I I S- .•_.... 

	

• tn time oj Intervjew 	 I 	

I 

Ij 

I 	

I 	
Ill 	

- - I 

- 	 ( A WPILjNG ) 	' -. 	 sTrrxbrjv OFIc.[R (A) '  

I 

• 	. 	. 	.. 	...... 	•; 	 •. 

	

I 	

I 	

• 

- 

I 	 I 

	

.1 	

I 

	

- • 	 : 	. 	• 	 • 	 .•, .. 	
. 

I 	 - 	

I 

	

......... - 	. 	.. 	- 	•.• 	•..:.• 	. 	•- 	............-:' 	- c1. 	• 	. 	. 	. 

(I 	• 	 . 	 .• 	 . 	 - 
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j UIA 	UflCit D' A RLCI'L1U1L,L, ittik(M 
1C!R HOEARCH COMPLUX Qt 	 . 	 • 0 

!J4U0I flOI1),tlAflA1MX, )GIIALAYA. 
I, 

( 	 4 

tod thirainptttrn 22ndjft6.97, 

.LLtJJJL' 

In 

	

ted 13,296 ff0tithO. 1t,n1 	 iLiAL 	C.H CCtLTkL or Aepe-wid- 

is hGZoby dtnd to Kivo h 

	

q,%n ieter1 PS.Q.f 	,1.1.97 (AN) 	X)& 
afer;exity of hle U/L1r the, pmxiod frpm T.1.97 	to 

	

to join in tho nesu pco f 	 HcctM,SowAir Uhrtpuz (a,j,) 

	

b.,joot to the 	 of 'Uo Lu,c ( tvtitt&h/ iimoding over /Tkinç 
OVt!zt chaxpgo XOpOiL& i4o. ol t3ftt Octivictloylot all *o tlttioo tic raqvAred 

c: 	
fl.., 	

• 

4 	4 	 S 

$. 	tot 	 'to 1. C/oinjct1ntr oto. 

	

thsu; 	OVt), i$, jtox. 

:. 

- 

( X, 	/ItMA ,V 
'J•ti ntt tivi? Of ficnr 

hri 	Iuutt Tiw-ctri 
Pump uprtor 
1it Aewaroll complax for rL1t 

• 	 I3orapon. I-so hnLJ oubcit tha 	uiscixy 'Uo Dz. 
Und1qg uvo / TakInp nvoir cherqo roports, etc.. ili rdwOuld hindovt 
ti 	ic1 94, 1001 iy Aea*.t. Z*a' 	*' Ksrnti,i 1  

• 	 4'fld 	itt' to 	I'u.t  

Copy .ox' 	ritirt arlO nc 	.ivy rnotion to. 

• 
	fur 1, 4;tt UQçJir 	rnpori 

3 0  - 	 1 . 11 6C L 	Ropeu 	4utctvd, Sewar, thnotpur (flj.) 
21 -  3 with rforoc to5.3 lettor )itod 13.12.96 6  

\ 4. 	1ttc.t 	Orrltiór, Csk A.'Ooto mroh, 	 for U1 , 11 llepellon O nrAllaill.  

Lhri 
\f 	(r 	 j 	 JI 	pii. iie shu14i tR 

Ovor the C z- jof reavrity Aitt. from Zhri. 	T1wzL, 
6. 	s 	hX1 P o nt 	 (T-1j) 1  iC.f( Lqrerh H4 	hrit)t(4 tk 

&vo 	the 	 ( frii IjI.h 	tro 	h4 nit Ic 	T twi.! 

	

41 	 '%'erZ 
/i1 f  

17 

	

'Alp

c 	 - 

-•  

	

Al, 	L 2...t7• f '/'ji/ 

.4 	

i • • •• 	_; 	/ 	 ' 	 4i'• 

- 	. . 	 4 	.__.__.1 	-, •_j 	 - 	- 

rr 

V. 



tIN t•i i\ii:J 	IN( 	Oi 	II It: iN'Iii,, I N Al 	00 r M. (fl 	i'•ii l)i(:i•\jJu;i  — 

4.$si f 

ii 	
tlI'Iiie i)cvi

(MICC i)L:lp( 	held ,,i I 2th 

	

I )Yt,y1 	i)/ iiiidtr ii 	( II:llIII;Jf,Ii, ''Iih 	I)ip11)1 	'IItr 1 	li(.,i 	iii. tleeft(I 

;i 05  3 	s 	
- 	 I 	, A I 	Ii5iH 	lI 	lust: I (Pit ) '. 	M.j 	" 15 llei1u(1j1p1. 

Iigj 	 /\ ( IllJlI()IIjLS L. . 	i);'ji 
 

lttIiiij ( 

Y01155 s.c :iCI I. 	kliii) 

	

ull(c( 	ill 	 (:li:j,111:11 wI5J(.d tiC 	eiiu:(tui 
I 1 151151)(IS niuul 

I.:IJulJlS;l.,uic(i iiij tss&: IS'j 	Ci:cleuj lIlel5u$).p. 	wushi \VOl L )\ilJi 'I'e ?.eulInd CIUilsisj;11 	, 

	

Itir use vcIIu 	uII! IC enJi1l1yet 	(JIIIIC lI)N(jffl1: htlj,. Ilk 5)!? 	) tile uieiRJ: ilesti. li 	4 

	

tti 	'Js;is lIS;i 	iujit.:.I5.1j 	
Iiltjiihj.i.: i 	c1s 	tutu 	

() 	 i Sliij l);ivj jtey1,1 WON
tur;s;pj,j., etc(5 . ieteI;u. N Sjiy 

 
siJiss i:.:(I Ilic SlRfflui., 	ui;ii lie 	:'; \i,y vIe;eI 

with IIie •cv's (.S) J)Nlj( 	s(iiI(I(ie 1(5 
INC Vlrissus 	S'Sej tJ( M C (Ill: iii€i 

	

IS i:!!u tusis 	:is:d nlu Iii Sjl(:(l luc Would 
ii::; ''I 1 tiiSII;i.:liu: uSC Yt;ir lu ((Sli)c, 	 - 

I. 

S t 

r 



(9: 	!hjniji 'i'iI(C(I lttNij.,c( 	(Ju•,i, 

	

(he 	II .ic1e i,i1 	iiIe(j Ilt 	I )l l 	is 11(11 hein 	( 	an y CiiiI)l\ C . ol (lu 5 

r 	 lii u;I;pj11 	
t1ij:

& '..R1Rjt . eI iss 	
;(;u(ihffl (lie NuiuIe 

iS \Vi(l) 	11(1w 

/ 	1$ i:; ict(tIs'l.(j Ili hit: ;aun ,  :ui;uy lie s(:1.j It> the 	tujj 

	

l)iIce 	
has asl(•(j F,\Q to cIari1. (lie IIaI(Cr 

;un(( out (u() a note to l)iUCC), in this 

aspect 

/\ctig1 A.O/l,\Q 

	

Heujg '',.2O 	Sj,cj11 p:iy U> 	1) sUi(( Usi ()Pei:utiuig Ii(Iutosl.g( uuu:ucli iuu: 

	

I!, 	
StI.Si(Ic tuIOin(.(l (hat Soilue ft (I:'. ('Jotip I) NUifl;' 

11(11 	(tIi Si)t:chul pay 

	

0 l) , fl( ins 	t'lj, 	
uui;is;hgjui. ivh(, t;I 	c5 	:eu 	 : 	lie (ii niu 	I ) :g :i(I au e lieu 	pal:! 

p;. 	1)ii5.j5,1 	va:; J ( i(ise::.5l itt hissJ 	lutist (tie 	ni(1 Si, 
that(tel: 	i:Ie'.auJce 	caui he 

!' ilvt:tl 

	

Adam 	Qjtje5j inIi,ii1111 
thU hiis(ICilu.:I Ca':es tuG101,1) I) slat 

	>J (hr S()eci;uI Pa)' 

J:a. 
ei

hecu: i)i0V(gj Ii) (lie Cetj::jj ((>1 i)ec<hII 

i 
!CIin,i ,\,() 

Grade 
ihiS lns(i lift to he 

(tic S(;i(1Sicf 	ba::::ted (util (hal (J, 	liuu;uj ;eiuuurjh 	list ul55 Grade sialI()i(JJIS 
gicçd to be unochjljl so that (here Way 

uisl( he ar: ;uuinlglflhj.5 I,) hut,1 c 	e cpuaIiflctu01, 

IUJSSL'sse(I h 	(hue s:;uIl and (lii Date cit IIi,b utecul in le Iiuenli(•)iueeg iii 
(lie seniority list so that 

11161 ,  cas 	un lncnpnti: to lt)( 	post:; in Ad:,,1 c;uic,c , u 	;uiul 1 I Ists iii It'et 	rdl11>:) can 

he C(lIi5j(ICu(.( a 	aunt wjieiu llieg 	1.5 ;uuiy vac:u,u 	as ir ih 	Isi(5(gj(lt.,j ua(j 	
lr (ilouJucit iou lititut 

G:i,j, l)(u) (hots1) ( 	us u:;ts 	It 	Va5 	ili's:IJ(I  IlIal (lit 	
h 'u, .b:;uhl l, 	uuu;ide hut,1 aiim::1' thge 

who i >Ss lie pJcscgjI,>( cltlal:ticatic111 and Iuhcv:uuul eNci 	U 	
I:it:hu will h>c couulte(I lln,iu (lie 

date o1;n(J(gig.jg,1, 
lift' tjuaiiIk;itj,m,i 	"(hiatt icuf;u1t>,1 	r uIItu ;Icc(I(.jl,j(,/l)f)fi 	

I 	(ul:uhitj011 

JO: , ('levauje 	ItI::cIifuu;il 

It i alSo  
;:i 	 Pointed out (lint iI 	haute uIg\h l(log,( Mark I icIper to Cook, KJ(\

d Slj M Saumi, •S.S (g;l. I (f1'lpci (o Cook) hl;u:; Itoh 	c ii iIucl::(IecI i:u (lie hum! Scsiio:i(y 
II is IC(1:JJSftj ((tat ((lest 11 "g:t's Jiu;iy IuIen 	he lildilded.  

'lie Stall cube poig:te(j 
01:1 ((eU thicue ate two alit! these ;ugc cjus;ubihi((t (7ug:1) H ps.'usc,,g,u.( 

Iii (( UN tJuh(;(t• hu 	
their c;lses ate not hei:,i4 COJISI((Ci 

ed 

;ut all h>: ci 	
Shiul 1', Mcbb1i Ct5111, I) Si;utj'I 1• 	 ' 
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/\IICF lie;iiiIi 	the Stall Sdc, I.)icetoi I11ineiid the i\IImIi OIlicei to c iisIitutC a 

I)e;iIti11cutII l'IuInotit)II c,uiiuiIiltee 01 tht Iolt()\/iIi 	Ot1ieLi5 to C0IISi(ICI all such cases wthii 

I. 	Shri K.K. SaliaItIV 	 -c:hiIm;ul 

2. 	Adiil;ttati\'C Uiteer 	: 	Mcinhci 	Secletaly 

3, 	lst ate OIIeei' 	 Meinhel' ., 

i\ iepreseIlLa(I"C huiii 	 : 	Meinbel 

, State Govt 

t1iLui 	iii 	tin 	I1 	LI (I 	Ill IV 	l)l 	LSL 1)L 	liitIIfl t(CCI 
hL 	ft1I(}I 

,\cIiun: A.O. 	•. 	 . '. i 

hidiisioii 	ul 	tli 	ii outs ol 	I 	tIiiIit 	ii still 	in 	hit 	Rl)L)I lsI,\i tides 	itI 

. . 
itt iii 	NI, 	22 

, 	••,.. 1'iujetN 	etc. 	 • 	 . 

hi 	)UISti tlltL ol II1I 	IL0ILil1iL1i(lh(I0U5 lihitiL iii th 	C J S C 	niccillig licki on 	tOh 

01 	h 	n1iinCS ol 	LlmIL 

11th l)LLLnibt i 	I 	( 	t1 N,\,\RM 	I lvdt 	th 	il 	%nLluLOLi 
t'cscareh 

stall' 	iii 	iepot'1s 	articles 	II(I 	I)FOICctS 	etc 	who 	(10 	t11)OI(Iflt 	iork 	in 	a 	pai'tiCular 

iep0FtS/l)t'ojCet5/tUtI05 	C. ' 
arc 	iiOt 	suitably 	t'eIlcCt ed 	iii 	the concerned 

U 	bL cutttbly pi'ogt'aflhlnC/pt'OJCCt 	 \\ iii  
tli 	1101I5 	(II it 	Lollt I lt)U( I0I 	m1tdc by I IlL 	1 CLhIIIL iL St41 

DII LL( 01 	iti 	ISL1I cd 
. 	

•. 	rI 

neLi RIWIC(igC(l ILL iLlt (I IC 	oi'k exeqil 	)FOjCC( s. 

() ISSLIL ( 11 LUI LI 	ILL (ILLS I Cll (I It ow I)ii cctOl's qt  
( Dii t.t toi has 	iskui AdI1II1 	Ol1ILI 

IlL II'It ul 	UUIILII s let Lu 	No 	7(11 )h 511 1 L1 	II daLul 

' 	. UIL to all 	LLLII( IStS 101 	11tV0($I 	01 	ILLLd (til 	III I ,••' 

tO. tO. 1995 aII(l th 	111511. CIL(it. No. I&C( G) I 2/5 dated 	tO. 1 1.1995., .. 

	

/ 	 • 	- 
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A.O.IA/\AO('\) 	. 	. . Action: I.- 
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C 	Oi tlus/( 	ut iii IIS 	((I lit 	i)III\ IIItLI 	(0 	1 	IS 

	

C. SC(ILI LI) 
j 

j . 
l(LIII 	N'II 	23 	IlilIllil 	lIlt 

the 	l)iIecloF//\diiLll. 	011icer 	to 	1)l'O\'idC 	itiiii 	with 	the 	.'.::V' 
SecI'ctaI'y (SS) 	IC(IUetc(I 	 1. 

with thL I ihs1 itilot tfla'Oit 

()1tl¼ I 	til 	(i0\ 	01 	IlitlI i/( 	()tuIILIl 	(1 	iii it 	ILL tiii' III 	UIHI LILtI 
11111)011 	IILL 

Or 	Ildi L til (IlL st iU 	 - tILL 

I'li 	eullt1)CtCIlt 	;iutlLoritY 	ISSLI1C(l (0 1,uvitl 	the Same. . 

,\cti0IL 	A.O.  

IL' 

- 	.';• • 

IN 

-hy 

- 



I 

vi 

¼ 

fr 

I iciii 	,,2I: 	

'f 

I IlL 	( II 	I ii) (l ill 	Iik ) 1)1)1111 (I ((Ii iii it II1UL IS 11(1 WILl i( 11011 bLIWUli tlic 

SiiIimid I )ii'cc(nI, 'the I )itee(tiI ;liciId I;utiw the 	1IIeII/Ctu1tuIS 	I'the StiIiSide so tlii( 	 : 

the piohleiiis cmi lie soiled out there itid thiciti.. It wis sti&ested to hId the i ectilig with StnU'. 

011CC iii eveI , y 111011111 su thu l.)ircctur will he a\VII c (it the 11 (lt)ICIHS of ill the  

I)iitO1' too ICIL the ilce(I liii hiohihiii 	;tuII iuiCetillS aliul lic 	 iIe(h (0 lileet. the 

stalJ 	,\dIliIi,( )hiieeshi01 1 hd act us (0i1Ve1101 Iir holding such iiiectiiigS. 

\ C) 	 1 

h)IILLLOI t1111l11 L(h lilt tIlL II 	IiItl(lS iii ()lIicl ii 	I(tL 4111(1 	l ifl Sidt 11)1 1)Ili119I1 	oL 	1l 

the problellis ol (lie stiIi It waS decided iliit the 
I1CX( 

iiiecung oh I.J.S.C. will be held iii Manipul' . 

during April. I 99S, 

 

lAIl1AN/I)tI( Ott 

norrflflt UG.RC()61/93 	
Dated 2nd AprIl,1 8 99 

Cop/ for jnfolinatlofl and ncOSS11Y ctIon o 
.- 	 II I 

Ii 

All Mmcrs piesentd. I 	1 	' 

2) All Joint l)ircGtOrs/h/C KVK, I ur. 	
I 

All ltad3 of DI v i n S/SCCtb0 	
,ICMt It.CofflP1,U 1 a 

• 1 4  

4 

( 	
.J. KllARMAcI ILANG ) 	

': '' 

AlIFhIS rEtArlvL Ott 1CLR 

-. 

• 
4 11 

•ui 	':'' 	•I 

II I  

hO 

•' 

- 	 • 	

•t 	II! 
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— 	 ICAR RESEARCh COIIPLEX FOH NEU }t1GION 
ESTATE CELL, UNROI ROAD, UI'IAM. 

NG. RC/E0/ 1 G/93-99/t.7y 	Dated Umim, the 18th August, 1998. 

To, 

The Director, 
ICAR (nc) for ELf Region, 
Umr't fld, Uini.n. 

SUb : 	Arrnement for filli.ng up of the posts of pump 
cpiri1crs. 	 s' ..  

Ret' 	1) 	t.Ltions ubrnitted by Shr.t P. Medhi, 35-Gr. liLt 
dt. 15-12-9/ and recommended b Estate uther.ity. 
Prceding of the 11.O.D. meeting dt. 17.1.98' 

Preceediigof the Etate Cell meetinL dt. 24-2-93 AubmLtt 
ed to the Director. 

Sir, 

1.. WLth the above subje.ct and references I would like to 
remind you' kirldl%r to take necessary urgent action for filling up the 
two posts of/Pump •perators lying vaccant since long back.That Sir, 
extreme defficulity 'is faced presently for want of a regular pump 

- —eperat.rs. -t'P ran. the e 	ntil water supply to the residential Qtrs., 
Office building and Animal farms of the complex H.Q. under the 
adhoc arrangements. Moreover, the CPWD has proposed for handing 

• over the deep tube well newly constructed to ICAIt for which at least ( ' 
one pump 'perRtor is required immediately, otherwise wter supply 
arrangemerft to the newly constructed rnsidentil ctrs. will not be 
possible at all. 

Therefore 9  it is requsted. kindly to take urgent actions 
for .f.tll1ng up el' the pents very ur1,entiy. 

Futhier, it 1.9 known to the Competent Authority that 
Shri P. ?'ledhi, S.S. Grade III is presently engaged' in pumping and 
water supply in the complex 11.0. who has applied for the post. His 
case may kindly be .consider'ecl sympa lthetically as per rule as he is 
fit fer the job and capable. 

This is for favour of your kind infovmntion and flecessaty 
early actin and which may be treated as most ESSErITIAL Please. 

Yours aith2u1ly, 

,_•_ 	/• 'I 

ONOAL ) 
T-7 (Agril. Engg) &Estate Officer I/C 



I  _- 
7A Dec.o.' 

• 	IC/li? Reea,tcA CompLex foit A'L://  ReçLon 
Umiwi Road, Baiapani-793 103. 

Piope/t CAannL) 

Sub;- P/tayet (ox depaAimentat pitomotLon 10 t he po4.4  of Pump - iqz. 
Ref:- (2.) EaltLLe,L pe.LLfLon 	 d. 24'/4/97 

hI 	
" d.. 2715197 It 

	 " 
d.. 1.17197 

Re.pecied Lu, 

ifloi /um6L y , I itetue 	you /i.indLy o .a/e ea/c y  actLon .zo (.LLL up /ie po4Lo of L/ie pump ope/Lao#4 LyLnz vacant in the CompLex //0Q.by 
depame,z.at p.'wmo.Lon. 7hat, Sii, / 4./tonyf y  6eLLeve /ia.L it/La iteu.uted quaL.LficaLLo n  and expe1tienc 	aite pooeooed by me, bu / have dcpitived off 	oppo unity Ln4piie of my devoed Lneie 4v2ceo fo.'c th e woit/o 
in a44L4tLn and do4L,z 4ame hind of job hince 1992. Tuihe,t, I wouLd 
LLhe o biLng to wuiL kind no.Lce and AnowLed9e the foLLowing few poLndo in uppoi of my  pitayeit aL.ILouA 40me of the poir3t.j I have aL.tteady b/Lou 9AL  to  .the noLLce of  the  compeLen. auLhon.2Ly(C/4) in my  eaAtieA peLiLion daLed 2414197:- 

(1) I, Su Pitabin I)ed/ti, SS Gitacle.II/ a44iLLng in pump opeittLon .oinca 15L.k 7a,'z.,1992 videLeL,L of /ie /ldmLni,La.Ly e  Office/L iYo.RC(P)65/78 dL. 15.1.92(copy  of/ie o/Le1L and wo/th\expaiLience 
ceI&L4LcaLe encLo.ôed). 

/ am independeni y  ope/LaLin the pump 4  (Ok waLelL 4uppLiJ2 the compex ,/.. duit.Ln Lhepeitiod of Leave eLc. of 	.1teguLa4 Pump OpeitaLait ab.d in Lhe hoa4e of need a and when .'teui,ted wi..LkouL di4Lu..'tbiag Ae 	4enLiaL .oe/LvicC.d of waLeit 4uppLy 
(documeni encLooed). 

/ wa4 caUed o appean aciva /. y  in an ine1tvieu, on 314 JuLy, 1995 OA VLo pooL of Pump °pe/taLoit vide ll*Qo LeLLei 14/o. 
4319i, dL. 26LA Auy.,1995 and which / have appea/Led with 

4aLi4acLo/Ly  pe/cfo4mance to Lhe beoL of m y  AnowL edge but no offek L.LLL daLe. 

() /14 nega/Ld4 of m y 	uaLi(icaLon  I ha ve  poed //.S.L.Ca examine- Lion in 1987 
• 	

• 

and compLec.d 4ucce4o,(uL.y 1.7.1. 	LiLade in TITTER in LAd 	198',. yca 

 In Leitm.o of expeitience I have compLcLed above 5(f.Lve) yea/ta oh 	r'n- 	n the 4aid 	Lob 	wAi/ alLe itefLecL ed L/LueLy . aL 	C L.iVo. 	(I . i 	.t, 

 Laoi y , 	/ ma y  'neni2.on LhaL Lheite 2.4 a pItovi4.Lon foit a,pe/t4on PO44144Lnç matticuLaLion cuaLificaio n 	and by LerzgLh of in -the paitLicuLa/L g4ade4 and LAe .oevLee AendlejLed andt a o4Lce e4LabLL4AeflL/TieLd/La6 o4aLolty/wo/L/t,jjop may 
be L'teaLec( a4 expeitience fo/L 71 pooL a 	weLL a.o admini4.iraLiv e  
poo vide CouL2.L 'o LeLLe,t /v'o.T.7(fO)/?Q-E4,/V dL.12/4197. 
4L4o the .oame hind of con4ide4a.io n  had aL/Leady been made in TOT t/niL of the CompLex //.Q o 	in a.o 	cae of ShAi T.K. Da4, the meooen gek Aa4 been p ,comoLe(I to J'.Cz4/ in the 4ame uniL t'2(/C 	oin't 4',,. 	Z(/TO 7/14LL/62/9?_?', dL. 	141.7.93 L/uwugh D.P.C. 

• 

. 	

Lo 	e and Aa4 joined I4eI 	uu. I 	nave 	 2.FZ c/ww/jda/L po4L in 30.11,78. 

ConLd, .2/- 

_J 

.-,. •. 	
. -.•.---' 

/ 

2. '1~k 



ell  

_3- 
- 

It £, my faxvent /ay o con4i4e my aie of piwmoiLon mpactLcaL/, o the Pump Upe'aIoit po4 hoaA depamena pitomoi,,z  a 	ea1tLLe4. fo/ WALc/L act of you.'t kLnd 	/ w4 4ema2n et'e't g4aefu 	o you. 	 2Z  

U'.Lth be 	iteça/tcI4 .  

YOU/L4 

- (P4a4L 'fled/iL) 
SS Gitade./// 
E4ae Off4e 

Dared Ae 15th Dec.,;???. 

• 	 •• 

• 	
t( 

—_c 

r 	' 

ILL- 

0 
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• 	

I 

1 
'-• 	 I 	

•• 
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70, 

7/zc DLic'.coit 
ICtU? R*.eaiLc/1 Coinpcc (oi A"I// PLon 

- 	 /,niw.LRoad, (/rnLam, il)/za,a. 

(T/utotuji pitopeit..c/tann.eL) 

Sub:- P,wmo oriOf SS'Gitade III S/uti P. IflecI/ti in to Pump Opeiaoit 

Repac.ecL SLit, 

'j,'i,t itafz/terzce to Ylta .  4ubLcc 	iIZ('.fl.LQrtCd (lb0VC 	/ aim 	c) 

42a2 6e/ro/L(? Y OU ./La foLLowLnt few LLncc foit favou.'t of youiL /und 

and neCe44a/Lv aciono 

That S4.it, / am a q.uaL4LccL ç.itoup I) 	affwonJLn.  in thid 

/n4LJ2ae foit the tadt 20.jcaiL4. 44 P ,eA t he p.'toceecL-Ln 'of the - 

(Lit 

	

	'aeeLLn' of /ie /n3iLUu-Le S'af/ 3oint CouncLt IteLd or 
I 
 ltj w f., ~ . ?7,. 

/La.o been cLcLdcd .Ita Pump Opeitaoit po&t wiLt be (UI.ed t4 ,tom 

amon/ 	.L/ie i.ua4Led Gwup D peition,.f and-ir na 

pitopooed ( paçze 8, Paç,'e 7 of it 4a-Ld p/toceeclLn9) and accoitdLnzLi 

a D.".C. wao aL4o co,zo.LA..3uied wU/i oonze of Iie 0(4ceit4 of  the 
1nL.7ud' /taadedbij K.K. Satapa tAV a4 C/iaL'cma,z to con4LcLeMt aLL 4tLC/t 

ca4e4 wL./iLn Tebituait 	1998. But 60 (a#'t no action /ta4 beeiia/ten 

ie: 	z/ 	iaiizLei cpI241uec1. 

I, ./L tefoit, once açaLn faitt'eniLt, pAaV befoite y ou t o /zindLi 

Loo/z in .o/Le ma.i.cit 4iiapa/LaLcaZLy and c/a /te needfuL acLLori 

and 	ic w/LLC/i ac of 'ouit/J..nc1ne44, / 41La/..L be eveit itaefuL t o 

/0LL. 

WitA 	 d itaitcLo, , J, 

DacL e 1CJI?h 

Yöuito 4cL/tfuLLi, 

'(Pitabi,z /cc1/.L) 
G.,toap D. Ldta t e C'. 
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1C,­A RESiMCl1 OM1JLL1X FOR iLE.U. RIit.iION 
UM1iO I 110t1J, UMI AM 9  MEGHALAYA. 

	

• 	

1 :W6 .Rc(P) 65/70 	 Dated Umiarn the 	Dec.,93 

Sub:— Promotion from SS.Jrade - III to pump operator in respect of 
Shri P.Medhi. 

ih reference to hs letter daed19.9.93, Shri P.iedhi, 
Chowkidar, S.S.Grade - III, 11ICAR eearch oinplexfor IEH Region Urniam 
Ps hereby' inform that his request will be examined/considered as per ru1( 

•'. urther, No correspondence will be entertained in this recjards in future/. 
4 

This issues with the approval of the Director. 

•(' I (IX 

i 3 L8 
( M.J.K I{1AWj

I 
 iLiu ) 

t 	•, 	,.. . 	 " 	ADI1JISTttTIVj 	 CEjj  

• 

7"shri. P.Medhi, 
Chowkidar, 3.S.Urade - III,' 	 -• 	 • 

ICAR Research Uox.4plex for NiiI 1egion 	 - 	 7/ 
. 	Umiarn. - 	 -- 

•----'---•- --'----'.'. 	 •- 	
' 	 -.•.'--- 	 .. 	 ' . 	 •• 	 ...•. 

	

4Ppyto:—. 	
' 

A l 
.• 	 ,-"'' 

he Estate Officer, .LCAR Research (omplex for ULII 'egion 
•. 	Umiam. 	 • 	 ' 	. 

\ 

• 	. 
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.51.110. i!iiie of 	the 	.tn if 
SECIJRIT 

 3hri.!. J3.ihctLry 
 shri .A A. Iiont)iJ..'•i 
 Shri. 	P.. 1 
 ShrI .K.I'T. !3ri.ih 

. Shri .A i.•jun 	fl"i 
 Shri .L. 13.rt3i 

.P.S.Gururia 
0) Shri .L. !Irnr 
9) 	. Shridl.J.'3.9uhroi 
in) 	•hri .J.iir.'i' - 'n 	1,:1 

 hri. .T.1ZIIrJ:11flñQ 
 

 
 Shri. • Lirn iirtyn,T.-3 

\iicl unt 

400.00 
40 11 .00 
400.00 
400.0( 
400.00 
/100. 0 0 
400 • ( 1 0 
20r1 .°o 
20 1  .00 
401 .fl 
40().(10 
400.00 
400.00 
750.00 

-. 	 .N(UKE..____ 
IfIDiI c(JIiCJ1. 0i ,vI.Tu1,jIJ;;r. ,  •1Uh.RCIl 
IC:\1l fl' 'rirl' 	t.'i::,p1.r' 	Fc r !1 • 1 .11. I'rii r•) 

l ii 	1(Po) , icj:  

tb .iC(')/ 	 1)to'1 .Lhe 15th Moy, 1999 

S.ric L.0 i. 	1icr1y 	ordo 	L 	n C:: 	i,turo not rcJ. nq Lo I 

10, 925,"- 	 'J.'Cii t1'.ti:;iCIi1 ni.nt 1i00titC1 	 f:i.;r)cn1.v, 'i.nr; 

)1'.'iliC1it of hOflOrtL.tURt to 	v. fc'l.lo:-:J.nct 	of imn 1-.: 	cc.o: 

Ui,ii:in for th 	/cr 109 	t 	. ': i. Lhc  

re -p:  cI:ive 11 	is/:oct!in 0fCiccr. voov 

The c:on ii''i. L' ire .-i.i. 1 1 ' 	ri' id. L iii,' 	un'"'i: tho Ie'. S 	'.'tuon 1: 0 .l I lono r cd_ uRi 

to Tchiict1/ 	orLijCo 	?0.02 03 17, ) 2 .05 .17 or tie yeir 
1999_200 0% 

 shri . S • 	. 13i :;r, is-. 5 1000 . 
 :;hri...1Iiorr't3.,-3 375.01) 

1'7) ;hri .;..'iIi:,bal,t -3 	 • 
10) S'ir± . P • 0. . 1 oy,'J.- 3 750 .00 

3hri ...1I3quc,T- 3 375.00 
Shri.P.IL(ihi, .;.):-•.IV 100.00 

 Shy:! . fluLt 	5i.ni , 	. 0. IV '100.00 
 hri. . 	nric 	3:iiigii, Sn fi-i',nJ. n 1100.00 
 JhJ. .ji L 	Sliicjii, :Sa 	i.,:iia '100.00 
 Shri. I 1ikh-'n 	Sincfti, Sn Ci 	u1n 200.00 - 
 Shri.s.'.Xitt-,T-3 750.00 -. 

10,925.00 

vER1iJ 
Dirc'cLo' 

0J)y to 

V 	 . 
Co nc'rnc3 Hr-ri:: 0 D:i.ii::ion (Etntc 0 lficcr- ctiin-S'ri L'? 	(iTico 

09 

• l.'A0/Ai.O ( i LI:) 
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ICAR Research Complex for N. E. II. Region 
Umroj Road, Bara Pani-7931 03 

Meghalaya 

Gram : Agricomplex 
Phone 237-214 
Fax 

S 

To 

ZShri Ii. linni Krj..h,zan 	
1:i, 

- 
Adocate, 

177 A K 	Build 00  

' Fledayatpu;, Guva1atv_ 781 003 
Assczin. 

iub: 	Legal notice dated 122 0 Q9. 
Sir, 

Your l'gal notc has been gone throuh very carefully and it is 
found that th instructioi of your 

are not in order for hc / jo ol2owing 
reasons :- 

2. 

3 !  
 

 

 

 

~;2

tis true 

directed to assist the pumpoperator3.893 and ?aintc? nce of pipe 2inc ctc. It is also not true that he 'pos. 	recuisc uali;i_ Cati,n for pump Operatcr. 
I/O C01117,2e7jt 

It ts true tkt he 'as cajj j'or tntcrv., other CCflddt5 But, flonc as fo suita.j i/ic] u 	 n ding your Cliet 	
und 

, hrjjfJ,oiin Ifedh-L 
• It i 	alao be noted ht .;hri i'. 'K. Das belong ta( a separate InStitute and as such qLCstionof7 

cclnparipg both the Cases does not arise. 

It may Clo be noted :1iat dccision of the 1jx is not hiuc ng on the discretionary powcr of the 
,- Competeizt Autlioritui.e. Director. It is a reco1,v,lcpdjp body only. 

'o Connents Tiowev,', it ;Iay 
Officer has ,got no poer t o  of C717 Staff as Dromotion 
recowCpdot0 of DPC and it 

be noted 
'e CQk;n 

S 
is ma/ida 

that Estate 
for Promot -jon 
do'2C byth 
or y. 

r" 

Contd, . 



1.1 

- 

- : 2 : - ç // (Qv 1 
It is ajs not truc. 

he authority is alw 	conc crate arid tri to pay hcd ( 	to each anevci 	staff e:hc,' g1jevaic ''i:hjn the 
purvc of Ei2c 	But, in t:e present COC, qualifica,011 of Lhr Irobi,z j;;cdhi doc not suit i'itlz th 	ir&ira l) j c  ualiJicaETTop117p Operator a per I'cc1nica7 IeU2C. 	 (ce;'tiiicates SUbi.j ttcd by hri :Cd/ij \ ai'i aizbiguious in natu,'e ) do not guarantee any per.Jon 	

\ a )aji: which is not relevant a pci' ct iules. 

	

ta tc:;ct c not trc, 'o)er it cy be notec
7 	at 1zri Jedhj s drowinj O2 for ay kini of adi tiona] 

I 11 0 	It 'ay be noted that thc Piyotj 	cases of Orde_D t jf crc under coizdcratio1z /Ji: cce for r ,7ti'z fp Grade_Ill to IV v.L]J be takcn U? a.lo7iiu it/i other cascs Ucry soo,z 

I hope, you would he kind enough to bring the above to 
the notice of your client for information-. 

VOL J  

C 

tours faithfully, 

TKhaEwphlang11. J0  	
) ADA!] NIS7'RA TIVE OFFIcER 0  

'I 

NO 
0L 

h 

I 



1NDAN CoUNCIL OF iGRICULTiJR l ij Cii 
ICAR RESEMCJI COMPLEX FOR N. E .JJ. REGION 

tJMROI ROAD ,tJM1AM 

VoJI.[ 

As 
per provision under Rule 7.1 of Handbook of technical 

Services the following 
vacancies in the T-1 grade Of thç Coml)lex }lqs. are Proposed to be fiulcd from altiongsl 
the group 'D' (83 (3r.1 to tV)gZni

nimunl 	
presciil,ed lbi 

educati Cte0 -I TccJmjca Sciyjce and flCCCSSa 	
onal quaJj1jcaj011 

 SL. 
Name of the post No. of 	

lquüe qualificali 
d 

NO. 	
)OSts 1 	Dflve -(1 -1) 	l(one)

EssentialQuiuitj 
Read upto Css-VJJi 	 ca oji .  

 rd POssessiiig appJoprja( Driving Licence for heavy vehicle 

Desiral,lc qUaJific0l1011:.. 2 MCCha,CS Pump Operator 	l(Ofle) 	
£ssentl QuaLiuicao,j 

Macate th at least one year's certificate in rcicvaiitJ 

	

tZe 
	

'Or  
Maicugate with 5 

years CXpeeflcc Of workig ui lherespcctjve hCJ(t Or 

MajcuJate with Na(jojial urud 	Cei(iijcjIe/N.1I11 

	

p 	
CCIÜfICQEC or e(lljvalcjj with 3yi 

CxJ)CljiC iii the tc.sg>ectj 	held. Or 	 . 
Naoii 	Trade Cemficateitio,i 	APPICI1 11CeS1iI1, cciii flea ie(for non Matridujate) or equivaJejiwj 5 years expçrj, ui the !c;I)ecti%c field. DesabJc 

Field 	T-i 	3(three) 

Grop 'D" stafffuWing tine above enteria may 
apply with 11CCCSSt).. particulars 

alongwilji attested 
copies of cc1ticates of educationai 

qualificaIj0J,,j)11) Jo mna/l'ra Certificates and experience ete. on or before the 301h Seplemb-cr .1999 POSitively. 

(GiJ 
ASSLt.AdfIIIOmCCI.( Admmi.) 

Copy forwarded to 

I.. 	All the Joint Dirccioi of 
Centres All the Joint They may being it to the 

- 	J)jiectø, -3 of CCiift8 	
notice of all the (Iiou "I)" 

\--2. 	heads of i)ivish5 of IIqs 	
(SS Gr.I to IV Only) staff 

3. 	FAOIAAQ5 of IIqs. Umiaju. 	
under tb1. 

1- fr 
/ 



• 	:, 

/ 	 ANNE 

H 
Of lice of the lwate Officer 	 '0 
ICAR Regerch Complex,fer NEH Region. 
Umroi Road, Umlapi 

No, RC/EO/i 6/96-97/ 	 Dated , The 7th August. • 19994 

Qiiae Order 

Sri. A. Haque T—I-3 Estate Cell is hereby informed to look 
wfter the ?ump House duty(both Pump House I & II) to operate 
the water p3jmps as per Scheduled hcurs u)til ftxrther order. 
4e - -it * Jk/<t 	iA 	 fM d4 	/ 	1cJc- 

(R.sih) 
Estate Officer 

I.C.A.R. 

.py to:- 
1) A.A.O. (Admn ) fôr•lnformatjon. 

Sri. A. Haque £o informtjon & flecessary action. 
• 	 orry out work as per the direction of 

•/ undersigned. 	•. 	
: 	

0 

/- 	 - 	c/•• ') /3) sri. P. 	for infprmatjon. 	ot ' 
/ 	c-c 

 
4) Sri. P.ne Neog Lo information. 

/ 

T 
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b /!29 NOV LWi 

QWhatt eflC 

- 

IN THE CTRAL AU4INIZTRATIVE TRIBUNAL $ 

AT GUWAHATI. 

ORIGINAL APPLICATION NO. 124 /2000. 

Shri Prin Medhi 	... Applicant. 

Versus - 

• Union of India & Ors. 	... Respondents. 

4 

The Respondents No, 2, 3 and 4 beg to file their 

Written Statenent as follows :- 

That all the avexrneflts and submissions made. 

in the original Application are denied by the Answering 

Respondents save what has been specifically aditted 

herein and what appears from the record of the case. 

That with regard to the statenent made in 

paragraph 1 of the Original Application ( hereinafter 

referred to as the OA ) beg to state that since the denand 

for promotion to the post of Pump Operator in Auxiliary 

Cre has been made by the Applicant who is presently 

working as Chowkidar for which there is no pro visiofl in 

the relevant Service Rules the sine has been rejected. 

aontd... p 2. 
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2. 

The applicant is under the misconception that the grade 

of the post of Pznp Operator which was under Auxiliary 

cadre is next higher grade to the grade to which the 

t is working. In fact the applicant is working 

in supporting grade services and is Ilding the post of 

SS Grade III in the Pay Scale of Ps. 800_15.1010_EB20 

1150/. with effect from 1.1.1989. The applicant has become 

eligthle for consideration of promotion to the next higher 

grade i.e. 85 Grade IV post in the pay scale of Ps. 825- 

15.3B90020..1200/. thich has been revised as Rs. 2150- 

70_3800-754400/-. per month for which respondents Nos. 3 

and 4 have already initiated action whereas, the post of 

P*UP Operator in question was under Auxiliary Cadre and 

carries the seerate higher pay scale of PS. 91525-1150- 

EB30-1540/-. 

It is also not correct that the applicant is 

performing the duties of Pinp Operator for the last 8 

years. In fact the applicant is a Chowk.idar in 88 Grade III ,- -----_ (C 

( and was siinp]y attached tenporarilyto €1Estate section  

of the ICAR Research Complex for N.E.H. Region (herein-

after referred to as the Institute ) for performing the 

C
normal duties of Chowkidar, considering repeated request 

of the applicant vide letters dated 12.6.85 and 11.4.90 

so that he may renain in touch with the technical staff 

and get himself acquainted with the works of technical 

nature. It is apparent from the aforesaid letter that 

contd.... p 3. 
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3* 

the applicant was learriin the technical nature of InfOrks 

by assisting technical staff and running of pump in his 

otn in.erest and for that he was never pressurised by any 

authority of the Institute. So, the question of any additional 

renuneration for such occasional assistance does not arise 

at all. 

Copies of the aforesaid letters dated 12.6.85 

and 11.4.99 are anneced hereto and marked as 

Annexures- I and II respectively. 

That with regard to the statener*ts made in 

paragraphs 2 and 3 of the Original Application the answering 

respondents beg to state that it is ikpto the applicant to 

prove the veracity of the statnents made there in. 

That with regard to the statnent made in para.. 

graph 4.1 of the O.A. the respondents have no comments to 

offer. 

That with regard to the statnent made in para.. 

graph 4.2 of the O.k* the respondents beg to state that 

it is incorrect to say that the applicant was often alloted 

the duties of Pump Operator in addition to the normal 

duties of Chwkidar Grade I, as because when the applicant 

was savurin serving as Chowkidar Grade I, he was attaches 

with the Security Section, so the question of any duty 

with regard to Pump Operator does not arise. The applicant 

contd... 



4. 

was attached with the estate section only in 1992 and 

during this time he was working as SS Grade III. 

	

6) 	That with regard to the statenents made in 

4.3 of the Original Application the Respofldeflts 

to state that no formal permission for study was granted 

to Shri Prabin Medhi.Ofl 4.6 • 1981 the applicant requested 

for his transfer to the post of PeonMessenger stating that 

while he was performing the duty of Chowkidar in between 

4.00 P.M. to 10.ØP  A.M. it was difficult for him to attend 

the night/day school and it affects his studies. In the 

last para of the letter dated 4.6.81 he had requested for 

permission to continue studies. He did not mention what 

type of studies he would be continuing and where he will 

study. The applicant is misguiding this Hon'ble Tribunal 

that he was granted permission to appear in H.S.L.C. EXanI 

ination conducted by MBOSE. 

A copy of the letter dated 4.6.81 is annexed 

hereto and marked as Mnexure III. 

	

1) 	 That with regard to the statenents made in 

paragraph 4.4 of the Original Application the Respondents 

have no comments to offer. 

	

8) 	 That with regard to the statenents made in 

paragraph 4.5 of the Original Application the anserinq 

Respondents beg to state that it is true that on 2.10.88 

the applicant had informed the AninistratiVe Officer, ICAR, 
- 	---.- 

cofltd.... p 5. 
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hil1oflg that he had paased H.S.L.C. Examination as well 

as completed ITI in the Trade Fitter and also submitted 

photo copies of NIC Certificate issued by the Secretary, 

State Council for Vocational Training, Govt. of India , 

Ministry of Lour and Rehabilitation and also the mark 

sheets.jut MarkSheets were issued to one Sri Prabin 

Chandra Medhi and not to Sri(rabinMe 	theaj353Jcaflt 

herein and also informed that his date of birth according 

to his M.5.L.ç.Certificate has been corrected from the 

A 

j 

: 

Meghalaya Board of School Education, Meghalaya. The date 

of birth in his school records was 5.12.62 and as per Adnit 

I Card for appearing in the SuppUinentary Examination of 

I H.S.L.C. in 1987 which was corrected as 1291.5 	on 15910.98. 

But the date of birth of the applicant as per service book 

is 31.7.1953. 

The applicant, till date did not inform the 

office in this regard. As per Rule the date of birth once 

recorded in the service book of a Govt • Servant at the 

time of entry into service cannot be altered or changed 

after completion of probationary period and confirmation 

in the post. Thus the certificate submitted by Sri Prabin 

Medhi are full of ambiguity and cannot be accepted. 

A copy of the letter dated 22,10.88 is annexed 

hereto and is marked as Annexure - Iv. 

9) 	That with regard to the statament made in 

paragraphs 4.6, 4.7 and 4.8 the answering respondents deny 

contd,,,, 



a. 
the correctness of the stathat he was transferred em 

to the office of the ES tate,fficer vide order dated 

15.1.92 to perform the dues of Pump Operator. But he was 

ate ached to Estate sectØn to prform the duties of chow 

kidar as well as Pump (1perator considering the request of 

the applicant dated 12.6.85 and 11.4.90 so that the applicant 

may renain in touch with technical staff for his future 

career. But the Applicant was never 3oted the duties of ' 

Pump Operator and vide order c1t1 20.8.93.the duties of 

Pump Operator was assigiecYto Sri Narain and the Applicant 

was asked to take thIharge of Pump house to take for 	
64 

ensuring seLhich was the cuty of chowkiclar. Hence no 

( ?e8tiO!3/á any additinal 1uties, runeratiOfl and kdhoc 

and also question of granting the overtiae in 

hs respect and salaries of pump operator does not arise. 
'9' 

1-14 

The overtime allowances paid to Sri Prabin Medhi was as 

per rules. 

As regardp to the statenent made in paragraph 

4.9 of the Original Application, the answering respondents 

denies the sane as the Applicant has performed the duties 

of Chowkidar while working in Estate Section also and 

assigning of Security duties to a Chokidar is p( in no 

way be treated as illegal and violative of the principle 

of equal pay for equal works. 

-p+ As regard to the statenents made in paragraph 

4 • 10 of the Original Application the answering respondents 

cofltd.... 
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beg to state that Service E.erience Certificates produced 

by the Applicant were issued to him by one scientist Mr. 

K.A. Pathak, Technical Officer 1  J.K. Bharali and by an 

Agricultural Engineer, Mr. B.K. Sonowal, who are not the 

authorised competent authority. The Service eq,erieGce 

certificate is always issued by the Head Office and the 

Certificate issued other than the Head Office has no 

validity. 

+ As regards the statoments made in paragraph 

4.11 the answering reepondents state that the statnents 

made in this paragrh is not correct as Prabin Medhi *i 

was not a.Uoted the work of repair and maintenance of pipe 

lines and water supply independently in addition to his 

normal duties, rather he was asked to assist to P .A. t'Teog 
w kitk 

T...I/3 forA he was paid honorarium from time to time. 

-rk&t As regarc1 the statnents made in paragraph 

7  4 • 12 of the Original Application the answering respondents 

beg to state that the interview held for the post of Pump 

I c 	Operator in the year 1995 was reserved for ST candidate 

NI 0 ' ¶ 
 and 

- 	 - 

I 	the applicant was called for appearing in the interview 

ç tal Candidate along with others sponsored by 

the local Suployment Exchange. However the Selection Committee 

could find any one suitable for the post. '  

-- "--- - 	 I P 

That with regard to the statenent made in para 

graph 4.13 of theOriginal Application the answering 

contd... 
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Be 

Respondents beg to state that the Technical Qualification 

as stated by the Applicant for the post of Pump Operator 

in Technical Service Rule are correct. But the Respondents 

deny the fact that the applicant fulfill the qualification 

of Pump Operator which was reserved for ST candidate. 

Moreover, at that relevant time the post of Pump Operator 

was in the Auxilliary Cadre and not in Technical Cadre. 

That with regard to the state stateTient made 

in paragraph 4.14 of the Original Application the answering 

respondents beg to state that it is not correct to state 

that the applicant was not informed about the result of the 

interview. It is also not correct that vide letter dated 

22 • 1.97 the applicant was given regular charge of pump 

operator. It has been clearly indicated in the direction 

issued to Sri Raakant 'Piwari, Pump Operator that he should 

handover charge of the post of Pump Operator to Sri P.R. 

Neog.AS such the question of the applicant holding the 

charge of post of Pump Operator does not arise. 

That with regards to the statenent made in 

paragraph 4.15 of the Qriginal Application the answering 

Respondents beg to state that the question of consideration 

of the case of the applicant for promotion to the Pump 

Operator does not arise at all and no assurance was given 

by the answering respondents at any point of time as 

regards his claim for promotion. 

That with regardp to the statenents made in 

contd.... 
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paragraph 4.16 the answering respondents beg to state that 

the representations for vague and fri'volo1s claxfls cannot 

be considered by the authority. The Acininistrative Officer 

of the Institute infozined the applicant as his request 

will be exaitined as per Rule and it is not correct to state 

th3kxthat the applicant was assured again. 

That with regardg to the statenent made in para 

graph 4.17 of the Original Application the answering Respon 

dents deny the allegations made therein, but for the fact 

that honorarium was paid to h.lxn for good performance as 

chowlc.idar. 

That with regard to the statenent made in para 

graph 	4.18 of the Original Application the answering 

respondents beg to state that the dnand of the applicant 

has been rightly rejected by then as because the applicant 

does not posses the requisite qualificatiOri for appointment 

to the post of Pump Operator which has been reserved for 

scheduled Tribe candidate • The said post of Pump Operator 

was under Auxilliary Cadre and was not under Technical 

Cadre. 

That with regardf to the statnents made in 

paragraph 4.19 of the Original Application the answerin 

respondents beg to 

the requisite quaL 
----= 

Pump Operator. The 

state that the Applicant does not posses 

Lfication for appointment of the post of 

qualifications said to be acquired by 

contd0000  
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'a. 

the applicant are full of 
	ty and the certificates 

have been issued to SrLPrabin/Chafldra Medhi and not to 
/ 

Sri Prabin Medhi, who is a boafide chowkidar of the Insti-

tute and until and unless thse anbiguities are corrected 

the sane cannot be considered and entered in his service 

Book. Moreover, thèe is no provision under th Rules to 

promote a Chowkidar working in 5$ grade III to the post of 

Pump Operator. 

	

21. 	That with regard# to the statnents made in 

paragraph 4.20 of the Original Application the answering 

respondents beg to state that the petitionar has wrongly 

interpreted the contents of the letter dated 7.8.99. In 

fact vide letter dated 798.99 Mr. Haque, '1'13 of the 

Estate cell was asked to take charge of pump houses and 

also to operate the water pump • Since the applicant was 

holding the charge of security of pump house Mr. Haque 

was inforrre d that he has to take charge of the Pump house 

from the applicant • It is also not correct that the applicant 

has been asked to perform the duties of Pump Operator. 

	

22) 	That with regard to the statenents made in 

paragraph 4.21 of the original application the answering 

respondents beg to state that it is not correct to state 

that they assured the applicant to promote him to the post 

of Pump Operator because them is no provision for such 

promotion as the post belongs to Auxtlliary Cadre. The 

applicant was allowed to appear in interview as a 

contd.... 
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departmental candidate, but the selection committee did 

not find any body suitable for the post including the 

applicant and there is no illegality involved in it. 

	

23. 	That with regard to the statnent made in para- 

graph 4.22 of the original Application the answering 

respondents beg to state that it is true that the post 

of Pump Operator is lying vacant and action has been 

initiated to fill up the sane. But due to ban on reqruitment 

imposed byrthe central Government the matter has been 

deferred • The Respondents deny the fact that the applicant 

has served for 8 years in the post of Pump Operator. That 

the fact is that he has never been asiced to t!ork and has 

,orked in the post of Pump Operator, as such, there is no 

question of payment of any additional rnuneratiofl. However, 

whenever be had worked extra he was paid overtime for his 

occaional assistance and Technical jobs and was awarded 

with grant of honorarium. 

That with regardx to the statnent made in 

paragraph 4.23 Of the Original Application the answering 

respondents beg to state that the sane are not correct 

and hence denied. 

That with regard to the statenents made in 

paragraph 4.24 of the original Application the answering 

respondents beg to state that it is not correct to say 

coritd... 
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that they have utilise the services of the Applicant in 

a most exploitative manner rather the respondents have 

always tried to help the applicant. But the applicant 

has always concealed the facts and kept the respondents 

in dark. The certificates submitted by the applicant for 

attaining the higher qualification are full of ambiguity 

and cannot be considered without following the adninis 

trative procedure regarding his clairn for change of date 

of birth and his nne. The applicant has also not submi.. 

tted his original H.S.L.C. ExaflinatiOfl Certificate provided 

by the MBOSE for verification in the office even after 

expiry of long period of 13 years. 

26) 	That under the facts and circumstances stated 

above 1  it is respectfully submitted that the claim of the 

applicant for promotion is totally frivolous and vexatious 

and is liable to be rejected by this Hon'ble Tribunal. 

ViRIFICATION .... 
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'FE R I F I C A TI 0 N 

I, Dr. Nardra Deo Verma, Son of 	Munilal 

Vertua, aged about 56 years jresently working as Director, 

I.C.A.R. Research Complex for N E H Region do hereby verify 

that the statenents made in paragraphs I to 23 of the Writt 

Statanent are true to my personal knowledge and tlse made in 

paragraphs 24 are believed to be true on legal advise 

and that I have not concealed any material information. 

Place : Qiw&iati. 
	

AeY~ 

Date i 20.9.2000 
SI GJAIVRE 
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4 	,r 	:i- 	 ( Through Proper channel ,) 

. 	 -. Prayer for tran8ferto Barapani .gr11 0  ng a  , 
orkshop trom my.  Present po3t as Chowkdar. ' 

	

' 	. 	
: 	. 	
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•l 	l 
S1 	 • 	 1 	 1r, 	 1 	

I 	 j 
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I V 	 Wth re2erence to the subject rneritloned'aboye ,) 1 
Iou1d1ike to submiVbe±ore you the foU.ow1ng fei 1 11esI 
or yourklnd, conaid.ertion and sympathetic action 	I  

i I I 	Tht sirthad'been perm1tted to take admiss1oi I 	I 	' 	 I 	•*tI 	 rr 	 I 
Jç 	

1 I j 	 I 0T'I0 , shillon "-i 1de your order. oiW(P)65/78/73 I 	1 
I. 

11 
3

37.82 for a -period of two years 'and accordin1y T 

	

4r. 	havelleompleted and paused the Diploma in fitter course 
41c4 : 	 1 from theai. Iristjtute" 1'last year only because of your 

I tC 
	 kind permi.ision I 	 , ) 	I 	 I 

I 	Now s i r ,, I would like to transfer. to:our 

	

I I 	I 	4 	J 	 I 
II Barapar.i- workshop aI 4  have learned some woiks in our I 	 I 	I 

4It1bU1Je Workshop ari&I  would like to get soe better.  
cperfe(ncand. 1nowledge I orL my future lifo • If you' 	

r 

	

) 	 I 	I 
shaD. .1 rmai n ever ,  gratefv1. to, 

ouancI your k'idnoss 4  '' 
- 	 , 

 

of' Di1)oma 	,) fours 11y 
' I 

	 Medhi)' 

Chowkidar 

a VV\ 

hillOL - 

• 	- 	,I 	 ' 	- 	.• 	- 	• 	 •"i_ 

te 



To, 

The Director ;  
ICAR Complex, Shillong. 

(Through proper channel) 

-. 	 - 

r 

- 	

' 

Sir, 

I am working as Chowkidar at ICAR Complex office 
• located at 'Arflrit I3havafl' in Laban. Sir, I have aquirel. 

trade certificate in Fitter grade. I shall be grateful, 

if ..a posted in Agril.flgifleeriflg Division, when the 

offices are shifted to Barapafli. 
FoA,g_ 

This will enable me &&ng in touch with tech' 

nical work an1 at appropriate time I may get chance for 
my adjustment 	technical i*X. cL.*. 

Submitted for your kind consideration. 

Thanking you, 
.I_,LFt ( 

—gy 	 Yours faithfully, 

IA 
lopes Ends Photostate of 	 (prabin Medhi) 

the certificate 	 • Chowkidar 

ç 	• 	

• 	of Fitter,ITI, 	Division of Agril.Eflgg. 
shillong0 1 	'-•"1 

Dates 11th April. 190 '  

Jkr 

A01 
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\t ?•'r, 

To 

The Director 
ICAR Research Complex, Shiliong 

Sub: Request for transfer from 
Cbowkidar to Peon/ Messenger. 

Sir, 

It is brought to your kind notice that I a n  
working as a Chowkidar at Amrit Bhavan, Shillong. As 1 
am Chowkidar and doing the duties from 4-00 P.M to 1000 
A.M., it is difficult for me to attend the night/day 
School. It also affects my studies. 

I, therefore, request youri honour to kindly 
adjust me against a post of Peon/Messenger, o that I may 
start studios timely. 

I may kindly be also granted permission o continue my studies. I assure you, Sir that my 
tudies wj].1 not affect the normal official duties. Its  

Thanking you, 

/1 

• 	
.,• 

4q" 	 pL# 

YOURS Faithfully, 

01)6~ 
5 

(Prabin Medhi) 
Cbowkidar I.C.A.R. 
Amrit l3havan. 

'CAl? Sh,/d Ø  
glary  N0 2 

// 

1 

) 0c\ 

7 
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To, 
 

•y.  

The Admn. Officer (Admn.) 
for NEH Region 

Shillong 

(Through Proper Channel) 

Subi- 	Regarding my general & Technicl qualification 
and corrected date of birth. 
V 

Sir, 

) It is to that as per your order No. 	)65/78/51 Dt. 18th June, 1981 and RC(P)65/78/73 ?t(P
July. Dt. 	rd 	1983. I was appeared in the Matriculation examination under the Meghalaya Board of School 

Education and NationalTrade Certificate in trade of 
fitter under the Ministry of Labour and Rehabilitation Govt 0  of India and passed the both final 	Examination, So, I meant you to entry my bio-data in my seica fL. record for my future career. 

anther, I like to inform you that my date of birth according to' my matric Certificate has been corrected from the Meghalaya Board of School Education 
Meghalaya and copy of all Certificates and order has been enclosed herewith for your further necessary action • 	please. 

tq 	 Yours fal hfully, 

• 	 (Prabin Ch. Medhi) 
Chowkidar 

144 	 ICAR, Amrit Bhavan Building, Laban 
Shillong.-793004 

pies 
1. Order No, RC(P)65/78/51 Dt.lBth June, 1981 

• ••• 	 2. 	RC(P)65/78/73 Dt. 3rd July, 1982 
3. MiflO No. MBOSE/HSLC/ZXfl...4/IfO1.II/ 

87-88/20065.68 Dt, Tura 12.10.88 
• 1cbsJ'- 	4. Admit Card(with markeheet for Metric) 

59 Certificate for th& Course of Fitter Trade. 
06. 

'ctJ.a' 

- 1', 

001~ 

NV  
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BEFORE.. THE CE E]BUNAL 

	

• . GUWAHATIBENCHV 	. 
0.A4_Io. 12of 2000 

S 	
BETWEEN 	. 	 S  

ShriPrabin Medhi 	 . 	..... Applicant. 

V 	
-Vs- 	

V 	 V 	

V 

Unionof India and others. 	. 	..,•, Respondents. 

	

J0 ]NER TO THE WRTEN STATENT. 	V 

• 	 V 

V 	
That the applicant have received the copy of the 

V 	
written statement and  have gone through the same. Save and. V 

V 	

except the statements which are not admitted hereizibelbw, V V 

V 	 V 	- may be treated as total. denial and the statement whiäh are 	
•VV 

V 	
. born out of record, the respondents are put to. the. 	 V 

strictest proof thereof. 	
V 	 V 	 V 	 V 

2 0 	That with regard to the statement made in para 

I of written stat ement the applicant offers no comment on. it. 

V 
• 	That with regard to the statement made in para 2 

V 
V 
 of the wrltten statement the appliant while denying the V  V 

statement made therein begs to state that prior to issuance V V  

of Annexure 
V  order dated 3 1 ,,? ,, 95 the post of pump: 

•. V 

	

7/ V 	 VOpeI.Sator was under the,Aqxi4lary Cadre of I.CA.B.o and  the. 	V 

- 	aooliant ubmittd his nMrtiiv 	
V 	

V 

- VVL_ -- - - - - 	 -- - 	 ...  

V  candidate, he having all the, require qualifications under V  

V 

 the service rule of LC.A.R. TO that context it wUl 

pertinent.to  mention here that as per the service rules 
V V 

applicant Is a diploma holder in the said Tread and a 	
V 

V V  that time he had the VmiImum. required 
V experience, Although: 

the initial appointment. of the applicant was In the grade 
V 

V • 
	

V 	 contd....2... 

V. ' ,. . .  
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• 0 	 grade ofChowkidarheacquired aU the required 

qualifications to hold the.post of Pump' Operator as a 

direct requipt.To that effect the applicant made a 

representation ( -11- 1 90 2 . i.e. Annextre. .- 2 to the Written 

'Statement) 'equetng the concerned authorities for his 

posting as a T ethnical personal. 

• 	 +.. 	That'withreg-ards -to the statement made in 

paragraphs 3 and + of the W.ritten Statement the applicant 

offers no comment 'on it. 

That:with regards to the - statement made In pa'ra-

gra 5 of the y  written statement the applicant denies the 
correttness of the same andb-eg to state that since 1992 , 

he has been performing the duties of Pump Operator in 

addition to his prescribed duties.' 

That with regards to the staterxient made in paragraph 

6 of he written statement while denying the contention 

made therein the applicant begs to state that due permission 

was sought for from the respn.ent and due intimation was 

given to the respondent regarding his advance studies, 

Annexure- 3 letter dated +.-6-81 to the Written Statement 

• ' 	 clarifies the aforesaid facts. 

'Copies of letters datEd 17/18-6-81 and 3-7-82 are 

annexed herewith and marked as Annexures- RI- A and B. 

That with regards 'to the statement made in paragraphs 

7'and 8of the Writtei Statement,,the applicant denies the 

• 	 • 0 

	

0 	 • 	 0 	 contd...3. 

	

• 	 •t 	 ' 	 0 



j 	
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• 	 .' 	- 	
- 3'- 	 - 

the correctness of the same and reiterates and re-

affirms the statement made, in the • A'. and begs to 

state that vide letter dated 22.10.88 (AnnexureJ4 

to the written statement) the applicant prayed-for his, 

correction of date of birth.' In replied to the said 

letter the Respondent issued a letter dated 3 1 .10a88 

advising him to submit the marksheet and certificates in' 

origlna1, Immediately the applicant submitted' the same 

in original and it was intimated to him by the Respondent 

vide letter dated..11.88,.while returning his original 

certificates,. that the respondent took into accot the 

same as a'recprd. 

Copies of letters dated 31.10.88 and +.11.88 

are annexed herewi.th as Ann exure - RI -1 and 

IJ-2. 

	

80 ' 	That with regards to the statement made in 

paragraph 9 and. 10 to the Written - Statement, the applicant 

while denying the correctness of the same begs to state 

that the applicant raises as - a preliminaxy objection' 

'regarding maintainability of the said paragraph. In the 

• 	said paragraph the respondent all along denIed the fact 

that he wa§ not alloted any additional duties, but on 

the same paragraph they themselves have admitted the fact 
of,  pay' ing him overtime allowance for additional work. 

90 	, That with regards 

paragraph 11 to the Writt 

denies the correctness of 

his satlsfactoiy,  work has 

to the statement made in 

n -Statement, the applicant 

the same and begs to state that 

been appreciated by all the 
contd. . . . +•. 

I 
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the concerned authorities and that is an admitted fact 

and aJo same helped him to earn honourarium. 

	

• 	 iO. 	That with regards to the statement made. in 

paragraph 12 in the written statement, the applicant 

• 	' 	' 	while re-iterating the statement made above' begs, to 

'ighlight Annexue. - 10 to the 0. A.. letter dated 11.11,9. 

1), 	That with 'regards to the staternent made, 'in 

	

/ 	
' ,/'arraPh 13 to the'O • A. ,thé applicant wh il e denying 

- ,,/,y6e statement made therein begs. to state that the post of 

	

• 	 Pump Operator was made 'for rêserved candidate, since 

	

• 	- 	( 	the advertisement issued was for thireserved candidates. 

The respondent at the time ofadvertisement also did not 
-4 	 •'\ 	 ' 	- 

specify the categozy. The applicant as a departmental 

candidate appeared in tie same and 'he was the only qualified 

departmental candidate. The selctiOn committee recornended. 

his case for pi'ortion to the pos't,of P ump Operator. 

The applicant craves, leave of this honourabie. 

Tribunal bra direction to the Respondent to produce the 

•mixiutes,ofthe'seleetion committee at the time of hearing 

ofthls case..,. , 

12. ' That wtth regard to the -statement made In 

	

• ' 	 paragraph 14 of the wrItten statement, the aplIcait 

while denying the statement made therein begs to re-' 

iterate and re-affirm the statement made above as well 

as in the 0 • A. for the shake of brevity. 
• 	' 	contd.,.5.... 

I 	 •' 

0• 
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13. 	That with regards to the statement made in 

paragraphs 15 of the written statement, the applicant 

wkiledenying the correctness of the same begs to state 

that by, order dated 22.9 .97 he was handed.over with th.. 

charge of ,  Pump Operator, . 	. .. . 

1+0 	That with •regards to. the statement made in 

paragraph 16of the written statement, while denying 

the statement made therein the applicant begs to state 
• 	. 	that vide Annexure - 13 and 1+ of the 0. A.'the fact of 

reáomendation comes . into light. 	 . 	. 

That with regards to. the statement made in 

paragraph 17 of the Written Statement, the applicant begs 

to state that in the light of the office Ment±'andirn - 
• 	

. datd29.7.92rèspondents are duty bound to dispose of 

the representation filed by the applicant. 	. . 

. 	That with regards to the statement made. in 

paragraph 18 of the Written Statement, the applicant offers 

no comment on .it. . 	 . 	.. 	- 

17i• 	- . That with regards'to the statement made in 	- 

paragraph 19 of the Written Statement, the applIant while 

	

"' 	• deiIng the statement made therein,begs to re-Iterate and. 
re-affirm th,e statement made above and the O.A. and begs 

to state that the order datd 1 ,7.99 Is illegal and void-

ai-inito. As its further statd that the same post of 

• Pump Operator is not a resexved post forS.T. candidates 

that will xevea1ed from the advértisment made earlijr, 

contd, . . .6 . . .. 

LI 

- 
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Ike  

/ 

The respondent again e-advertised the said post wherein 

nothing has been mentioned regarding reservation 

(Annexure- 20). The post of Pump Operator is under the 

Technical Cadre, 

18. 	That with regards to the statement made in 

paragraph 20 of the Written Statrnent mmtz the applicant. 

while denying the contention riade therein beg to state 

that he, possess all the qualifications required for the 

p0 st of P uznp Op e'rato r. 

• ThIO applicant further denies that there is no 

ambiguity in regard to his qualificatlon(Certificates etc.) 

and the saidarnblguity came to an end after issuance of 

letter dated 4,11,88 ( Annexure — iJ- 2). 

199 	That with regards to the siat.ement niade in 

* 	paragraph 21 of the Wrltten.Staterneiit, the applicant 
• 	.• 	denies the correctness of the same and put the respondent 

• to the strictest pof thereof. 

• 	20,.. 	That with regards to the statement made in 

/ 

	

	paragmph 22 of the Written Statement, the applicant while 

denying the statement made therein begs to state that in 

the earlier, interview ( I.e. 1995) 	aplicarit was' 

• 

	

	 allowed to appear in the same wherein he Was the only. 

qualified departmental candidate and his case was 

reccomended by the said selection Committee. 	- 

• • 	210 	That with regard.s to the statement made in 

pararaph 23 of the Written Siatement, the appliáantwhile 

- 	contd...7.,1., 

'I 

I 
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while denying the statement made therein begs to state 

that the post of Pump Operator is still lying vacant and. 

the respondents. have made• advertisement, illegally wtthout 

publishing the result of the earlier selectn. The 

\ applicant for the last 8( eight) years has been pèrforzning 

\the duties of Pump Operator and in the department there 

s no other qualitied person to hold the said Post. 

	

22. 	That with regards to the statement made in 

paragraph 24 of the Written Statement, the applicant 

denies the same being .not correct. 

•1 

?3. 	That with 'regard to the statement made in 

•'paràgraph 25 of the Written Statement, -  the applicant 

begs to stats that the respondent have nOt' paid him 

his entitled pay and al]wance for his additional work 

as a Pump Operator. The applicant further state that In 

earlier selection alt1ugh he was otherwise qualified,V 

his case Was not considered in the name of ambiguity In 

Certificates which was duly verified by the Respondent 

in the year 1998 ( Annexure- BJ- 2)0 

V 	 - 	 / 

24. • , 'That with regard to the statement made 'in 

paragra ph 26 of.the:Written Stateént, the appliant 

:denied - the co rrectness of, the same. 	' 

V 	
• ' ' •, 254 	•4That the - appicant begs-to state that the 

rèspóndent in their Written Statement has verified the .. 

statements 1 to 23 as his personal knowledge without 
• 	

', 	 V 	 ' 	 V . 	 ' 

• ' 	. 	- 	' 	contd... .8 .'.. - 	• 	V 

gap 

* 	. 
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without verii.tig the records. The statements made in 

this Vritten Statement are cpntradictory and not based on 

records. The stand taken by the Respodents in the ipugned 

order and in th e Written Statement are also contradIctory. 

• 	 In view of the  above it is crystalciear 

that the claim of the applicanP made in the O.A. deseres to 

be consider.. 

VERIFICATI ON 

I, Shri Prabin Chandra 4edhi, son of Shri K. 	Medhi, 

aged abOut 1+  years, at present worked as Chowkidar in the 

LC.A.R. Researth Complex, Barapani, Meghalaya, do hereby 

soleriIy affirm and verify that the statement made above in 
paragraphs 1 ))'/ 1 ,)2924 

are true to the best of my 1owledge and belief and those 

made in paragraphs 	S, - 	, 17-, l 	2.0 ,  2.))23 2 are - 

derived from records and the rests are my humble stibrnission 

before this Eon' ble Tribunal and I sign this the i44 --  day 

of 	 • .2001 tShiUong. 	
0' 

Signature: • 	-. 	- 

/ 
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- IN 
ICAR 

COUNCIL OF AGRICULTUnL RESEARCH 
RESEARCH COMPLEX FOR N.ESH. REGION 

'CEDkR 1DGE',JOwAI RUAD,SHILLONG_793oo3. 

Me o.No.RC(P 65778/51 	Dated Shillong, the 17th June, 1981. 
I  jg 

Sub:- 	Requ St for tnsfer from Chowkir to Peon/Messenge.i 

With reference to his 	eprsentatjon.ted Shri Prabin.Medhi, Chowkidar is informed that he has been allowed to continue further studies without detrement to his duties as a Chowkjdar 

.P.Medhi, 
• Chowkidar, 

ICAR Research Complex for 
N.E.H. Region, 

• Amrit Bhavan,  
Laban, 	

(V.K, Kalishal) 	i t7 Shillong - 
Seior Administrative Officer. 

HIS 
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- .5.  
INDIAN COONCIL OF AGRICUI!JUBJIJ liiAli(,Ii 	5 	 . 	. 

ICAB BES4BCH C(1'1PIX POR N .E. H.niIUN 	 f) 
JK C1AR L01X ,JOWLX ROAD,SBILWNG-79003. 

I - 
NQ4RC(4 65/78/73 	 Datod Shifl.ng,tho 3rd Ju.ly,1982. 	

1 

Subs.. Perzniiion Dr taking ada.iai.n in I.T.I. 	 ." 

With rexerenco to his application dt.1 6.6 .82 ,Shri Prabin. Nodhi,gh.wkidax ; '. 
• 	

'5' 	 ... 	
'- 	 ,' 

in ini.rmed that amos he dosir.a to attend the c•uras b.yind his duty b.urv,h.'1 

is allowed to talce adaiaeiofl in I.T.I.at Shill.ng,witbsut d.trinent to hia duty 

In any way and aubjeot to withdrawal of periiiiesisn at any tim üith.ut aesigning - 

	

5 . 	-. 	 .• 

any roalen. 
 

This has the apprval of the Director. 

Shri P.Medhi 	
i 

Ch.wkidar, 	
-- 

ICAR Reaearch C.mplex for  
N.E.LR.gi.n, . 	. 	 .J 	 . 	 . 

Aiurit BhaVen Building, 	 . . 	. 
Shilleng. 	 I 

	

Sd/s. k.R.Daa, 	. • 4. 
Aestt. Administrative Officor(Admn.) ..,/ 

C.py to the Scientist Inoharge Agril .ngin..ring Divisi,nICAR. 
Reaoaroh Complex for NJ.H.Regi.n,Shill.ng for. inx'ormati.n, and nooeesaxçtion. 

( 
A.R.Dao  ) 

AesttJA'niatratjys Officer(Admn.)o: 	: 

lot 

5__; 	f/ 	 5 	
- 5 	• 	. 	 .. 	.. 	. ç 

c—\\ 
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IN) JAN COUNCIL OF AGRICULTURAL RESEARCH 
I c R RESI?A RCFI cJ1LEX FOR N. E. II. R33.10N 
C)AR L0DGE,JO,1AI R0AD 9 S1IILLON3.793 003 

NO0RC(F)/78 	 Dated Shi11o4, the 31st October, 1988 

With ref erere to his letter datec1. 22-1Q-88, Shri Prabin 
Ch. Medhi, Chowkklar J.s hereby advised to submit the Certificate, 
Mark sheets etc., in origirX.  

C1I0;U1-1lJRY ) 
Asstt. Adm1nistratve Oificer 

ci (i mn) 	r 
t7 .  

UAShri.  P rab in cii. Ivied }- , 	: 
Chowkidar, (Agril. Engg.).ivision, 
IcAR Rese:rch Complex for, NEH Rg ion, 
S1ii1lOX).  

0•000 	 - 	 -- 



INUIt1J LIJUIJL. IL OF 
I CAR floserch Corn 
ud3r Lodgu,Jow1 

.I(L(P)G5/78 

Abti 	5Ai:i 

pi ox f or 1J. L. • H • Io y :() n 

ojUp hi11onj-793'i( 1  

UtecI 3i lila nj , tho 4th IJov:mbcr, '30. 

Ia 
Prdbiti Modhi, 

Lhowkid.jr, 
ICAH Husearch Complex for N.L.H. iey.cin, 
Amrit Uhvn, Shillong - 793 004. 

Sub: 	 fleturniny of origin1 certifi3ts, mrksheet,. 
etc. 

Re 	 Our letter of avn number dated 3110.0 	

/ 

Flu 060 f i n d herewith the. original cortiri.c at 

rnarksheet, etc. The same has b;en tkcn into account For 

record in offic.  

awdhury •) 
Asstt. A'ri.ni$t .i'Live orc:icer 

End,: As above 	 . . 	 (fdmn.) 

• 	 t1II 	H 
Copy to: 

Shri A.5inh, Scientist 5-3 	t%yril.Lng.) and 
Head, Division of Agricultural Lnyineerin.y, . S  

• 	 ICAF fesuarch Complex for.N.-.H. Heqion, 
Afnrit Bh;w:,n, 5hillung-193 .004. 

I 

.5 


